4647 Goa, Daman and Dm

the struggle for freedom and afterwards under
worst conditions fought io overthrow the
foreign rule. This country is supposed to be
the beacon-light for all oppressed countries
all over the world, which helps them to
overthrow foreign rule. Have we helped the
Goans to overthrow foreign rule to do this to
them', to perpetrate this injustice on them?

Sir, this piece of legislation is dishonest. I
hope reasonable people in this House will
give due consideration to this and support my
first amendment of taking it to a Select
Committee. Heavens are not going to fall if
we do not pass this Bill immediately in this
hurry. Let us give sufficient opportunity to the
people of Goa to express their free will, not
this fraudulent opinion poll that is sought to
be rushed roughshod at the fag end, in the last
two days in this session. Sir, I have already
elaborated how it was passed in the other
House. It was not a very honest way of doing
it. I am. sure you will agree with me. That is
my strongest plea.

MR. CHAIRMAN: 1 usually do not
register my agreement, I listen.

SHRI DAHYABHAI V. PATEL: Is it not
possible to disagree with a certain thing like
this when a responsible Minister gets up and
says—when the Chairman says that we will
take this up tomorrow, within an hour the
Minister says let us proceed with this?

MR. CHAIRMAN: You
that.

have said

SHRI DAHYABHAI V. PATEL: That is
exactly what I am trying to say. Therefore, I
repeat and protest most emphatically at the
manner in which this Bill is sought to be
passed. I speak with a certain amount cf
experience. I have lived for many years in
Bombay, and I know that there is a certain
section, perhaps that has become the
dominant section in the Congress today,
which just
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wants things their own way. They begin by

saying .« mare qifgs <

That means this must be done in

Maharashtra.  grraprsy artEs

There is no understanding, no question, they
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frErs arigst

s it
not what they are trying to do with Goa?
They have done it in several ways. They have
managed to get some of what they wanted in
this way. Some of it may be justified, some
may not be. This is surely not justified.
Therefore, having experienced many of these
things in Bombay I want to request this
House to give a fair deal to the people of Goa.
I am afraid I was not satisfied with the
remarks that were made by ihe Minister in his
opening speech nor with the remarks that we
had on the previous Bill from the Home
Minister himself. The Home Minister should
look into this matter of the manner of
treatment of people who are not styled as
Mabharashtrians but who have been living in
Mabharashtra for a long time. I have protested
against the manner in which some of the
things are happening. Even today I have
received a number of telegrams about what is
happening, and I just mentioned it once
before. The shops of poor South Indians who
serve 'idli' and 'dosa’ were looted in Bombay.
The shops of Iranis who serve tea were
looted. They tell them openly, "You are not
Mabharashtrians, go away".

AN HON. MEMBER: Shiv Sena.

SHRI DAHYABHAI V. PATEL: Shiv
Sena. That is exactly what is wrong with
Mabharashtra. I would appeal to reasonable
people in ihis House to stop the march of
Shiv Sena in this manner. It is not
democratic. It is a sort of authoritarian rule.
Do you want that to take place in this
democracy?

, SHRI MULKA GOVINDA REDDY
(Mysore): It is like the storm troopers of
Germany under Hitler.
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SHRI DAHYABHAI V. PATEL: He
reminds me of the storm troopers of Hitler. I
hope we are not going to have any type of
storm troopers in this country. There are
many people who are anxious to have them, I
know that. Let there be at least a few people
in Parliament who could stand up and have
the courage to protest against this, few people
who will stand up and would not mind
suffering for being able to express
themselves. I know there are a large number
of people on the other Benches who feel with
me that what I am saying is reasonable. Let
us put a stop to this storm trooping, this
trying to just rush through this measure
during the last days of the session contrary to
all the assurances (hat you have given during
so many years, during the last five years re-
peatedly in both the Houses oublicly, on the
platforms, everywhere, the assurances given
by the highest of your people. We cannot let
down the people of Goa, and I would appeal
to all reasonable people in this House,
particularly those on the Treasury Benches, to
desist from doing this. It is an atrocity of the
worst order.

Sir, I hope I have made myself sufficiently
clear.

The question was proposed.

SHRIMATI LALITHA RAJA-GOPALAN
(Madras): Mr. Chairman, as we are
discussing this Goa, Daman and Diu Bill of
1966, opinion poll Bill, the atmosphere for
the poll has been created by the present
Ministry's resignation and the introduction of
President's rule. This has also been made
possible by the leader of the United Goan
Party coming to the realisation that the future
of the people of Goa should be decided once
and for all.

[THE DEPUTY CHAIRMAN in the ChairJ

The leader of the United Goan Party had been
opposing the merger for a very long time, and
on the 6th May, 19C6, he met the Prime
Minister and stated that if there was to
be a

[
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change in the earlier decision of having a
status quo the decision should be taken on the
basis of a referendum. So, this Bill has been
introduced with the consent of the United
Goan Party also and there was no pressure as
suggested by some people. But at the same
time I would like to admit and I would also
concur with the view of Mr. Patel *hat this
Bill has been rushed in a very hasty manner.

In supporting this Bill I would also like to
air my views regarding this opinion poll. Goa,
Daman and Diu had been under the
oppressive rule of the Portuguese for a very
long time and was liberated in 1961, and one
should not forget the fact thai before the
Portuguese settlers came there, it was part and
parcel of one State or the other. In my opinion
this issue should have been settled then and
there when the liberation took place, but we
did not do it and this has led to so many
controversial problems now. Instead we
ourselves inculcated in the minds of the
people of Goa that Goa would remain as a
separate entity for ten years to come. Long
ago during the Bhubaneshwar session the
Maharashtra people raised the issue of
reconsidering the future status of Goa. Pandit
Jawaharlal Nehru's reaction was as I learned
from the Honorary Secretary, Bombay
Opinion Poll Committee: "The world should
know that fhere is some honour left among us
in India". During the same period the
Parliamentary Board also decided that the
future status of Goa should be decided by the
people of Goa and that the time limit should
be ten years. In 1964 the same year the late
Prime Minister Nehru answering a question in
the Lok Sabha regarding the future status of
Goa stated tha' the future status of Goa should
be decided by the people of Goa maybe after
five years or ten years. So, the rigidity of five
years or ten years does not come in and we
have ever;' justification in introducing the Bill
But we cannot deny the fact that wr created
an impression in the mincjs
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of the people of Goa, Diu and Dam*m
that their future will be decided only

«fter ten years and that they will
not be disturbed. In this connection, i
I would like to state that the late
Prime Minister, Jawabharlal Nehru,

had  foresight and vision and he
always left the decision to the will

of the people. Even regarding the
language 1issue, he took such a stand
knowing the sentiments of the non-
Hindi-speaking people and in  both
the Houses as well as outside stated
that  English  shall remain as the

official 1 so long as the non-
Hindi-speaking people wanted it and that it
was these non-Hindi-speaking people who
should decide the issue. So, he emphasised
on the will of the people and considered it
more important than anything else. I think
the opinion poll in this aspect does not
comply with this theory fully. I would also
like to state that after his death many
changes have taken place, politically,
economically and internationally, and this
issue has come to a stage when a decision
should be taken. But I would also submit
that this decision can he postponed after the
General Elections. We can pass the Bill n*w
but I think the opinion poll can be held after
the elections.

Now, I come to the opinion poll. In
this, one should not bring in linguistic
attitudes and other factors which would
create controversies and will also jeopardize
this poll at this stage. But the opinion poll as
envisaged has many defects. The opinion
poll is not the same as a general election, as
envisaged in this  Bill. A general
election is held every five years but an
opinion poll whether a territory should merge
with a State or whether it should remain
as aseparate entity is a vital matter in -
deciding the future of this territory itself. In
my opinion, the  outlook should be
broadbased but the Bill restricts itself only
to the electors of Goa, and the electors of
Goa are the on'y people who have the right
to vote in the Assembly elections, and those
people have only residential
qualifications there. In this connec-
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tion, I would like to state that more than
80,000 people are in Bombay and they are
deprived of this right And if we are to
understand that the opinion poll is to be
conducted only by those people, those
electors of Goa, I just cannot understand
why they cail it as opinion poll. I hope that
the Home Minister will take measures to see
that these one lakh of people in Bombay are
also enlisted as voters and that they also
have their views expressed. In exercising
their franchise, they also have the feeling
that the opinion poll has been conducted in
a fair and just manner.

Now, I come to the other point, on a
hypothetical  basis, about the ten years'
time. I have already said that the people of
Goa as well as others; even the entire country,
were under the impression that the people of
Goa will not be disturbed up to ten years. Now
the decision of the United Goan Party leader
was given in May. Goans and we have
introduced this Bill now in December, when
we ara coming to a close. I do not know
why theT** war such a delay in introducing
the Bill, creating all sorts of controversies
regarding this Bill. In this connection, I
would like to state about the hypothetical
base of ten  years that the Catholic
population in Go* is not in favour of a
merger; I do not know whether they have
change* their views now. Now, this opinion
poll is going to decide whether it is going to
be in favour of the merger with Maharashtra
or it is for being a separate entity.  If the
opinion poll is adverse to the views of the
Government of India, then I do not know what
will happen. Goa may remain as a separate
entity. 1 think the Government, has also to
give thought to this matter.

I come to the point of simple majority.  This
is a very ambiguous term a, far as this Bill is

concerned. Can a simple majority decide the
future of a State? Is it fair on our part io *
take that view? Why should only I 50

per cent of the electors decide I whether

to remain as a separate
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entity or to merge with Maharashtra? I
support the views expressed by the Chief
Minister of Mysore that the percentage should
not be 50 but it should be 75, and it is neces-
sary in such a vital matter as this. I am sure
the Government would also give thought to
this aspect.

As I have previously stated, I hope that all
the Goans who are residing outside Goa, as
suggested by Mr. Dahyabhai Patel, should be
entitled to vote in this opinion poll and they
should not be left out whether they have
registered themselves within six months or
not.

In order to create a proper atmosphere, the
withdrawal of all outside officials from Goa is
imperative. [ find, that there is a large
infiltration of Maharashtrians in the
administrative services and I am sure that it
will really affect the poll and it is unfair on
our part to keep them there when the opinion
poll is going on.

I would also like to state that the opinion
poll is really welcome to the people of Goa, it
is really welcomed by those people in the
belief that it will really do some justice to
them. But according to the Election Com-
mission, there are only 30 days for the poll. I
hope that all concessions and facilities will be
given and I hope that the Home Minister will
also take into consideration all the people
who are residing outside Goa and see that
they are also entitled to vote in this opinion
poll. Government should give the concession
to them that they should also enrol
themselves as voters and I request all the
Goans residing outside Goa to enlist
themselves as voters and exercise their
franchise in deciding their future.

In conclusion, I would like to say that the
Government can pass this Bill but they can
postpone the opinion poll, if the atmosphere is
not proper or if there is to be any hurdle

SABHA ] (Opinion Poll) Bill, 1966 4654

in conducing the poll in a very peaceful
manner. But if the Government is confident
that the atmosphere is proper and that what
they are doing is just and fair, they can go on
with the opinion poll. But one thing I would
like to stress again and that is that this is a
very vital matter and we should also remem-
ber the words of Jawaharlal Nehru when he
said that the future of Goa would be decided
by the people of Goa. He did not say 'the
electors' of Goa. He said, 'people of Goa'. It
means, it is not only the people residing there.
But there are many Mysoreans,
Mabharashtrians, Tamili-ans, all residing there.
He did not mean only a particular people but
he meant the people of Goa. His mind; was
about the people who are really Goans and
who were really under the oppressive rule of
the Portuguese. So, I think we should not set
aside this factor and we should see that we
conduct the poll, in a fair and just manner.
Otherwise, it may cause havoc later on.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman,' I would like to
make some observations on. thig Goa, Daman
and Diu (Opinion, Poll) Bill, 1966. We all
know that many people in Goa .

THE DEPUTY CHAIRMAN: May I just
inform the House that the House will sit
through the lunch hour?

SHRI MULKA GOVINDA REDDY: . . .
made many sacrifices for the liberation of
Goa from the Portuguese rule. Many people
lef'. Goa. to seek their livelihood outside Goa.
And because of the restrictions imposed by
the then Government in Goa, most of them
could not go to Goa at all. So, whatever future
setup of Goa is to be decided, it should be
decided by the people of Goa, whether they
are residing in Goa or whether they are now
residing outside Goa. It should be the primary
concern of the people of Goa and not the
people of Maharashtra or
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Mysore or any other part of this country. It is
a distinct unit by itself. The people of Goa,
who were under the Portuguese rule, have ac-
quired a distinct culture of their own. Their
language is Konkani. The Maharshtrians
claim that it is akin to Marathi. The Mysore
people claim that it is akin to Kannda.

SHRI M. N. GOVINDAN NAIR (Kerala):

5

SHRI MULKA GOVINDA REDDY: That
has been the statement made by the Chief
Minister of Mysore in a memorandum
submitted to the Government of India. So I
am not going into this question. The question
is that Konkani is a different language by
itself, and the people of Goa who speak this
language have their own characteristics and
culture. Around Goa there are other territo-
ries, other areas which are now in Mysore a5
well as in Maharashtra. It is time for them to
consider why a separate State should not be
carved out for the Konkanese under the States
Reorganisation Act. It was given to be
understood that States should be carved out
on the basis of language. And if the
Konkanese-speaking people want a separate
State for themselves, it is not proper for this
Parliament or the Government to deny that
right to them.

AN

Madam Deputy Chairman, we are
all aware 'hat a solemn promise was
held out by the late Prime Minister
that sufficient time should be given
to the people of Goa to settle them
selves and take a decision whether
they should like to continue as a se
parate entity, in the Indian Union or
they should merge with any one of
the neighbouring States. That solemn

promise today has been given a go
by. Because of pressure tactice the
Central Government appears to have

yieldled to the pressure and has

brought this Bill before this House.
There are many Union terri ories
today. There is Pondicherry. I

know that the people of Pondicherry want to
merge with Madras. But no such Bill has
been brought forward.
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They are taking it as a separate entity and
treating it as a Union territory; there is no
question of its merger with Madras.

Then in the case of a territory which is a
bone of contention, it is being converted into
a Union territory. You know, Madam Deputy
Chairman, that there is a bone of contention
for Chandigarh between Punjab and Haryana.
To avoid that it has been converted into a
Union territory. So there is no reason why
this area, Goa, should not continue as a
Union territory at least for a period of another
ten years so that the people of Goa can take a
dispassionate view of things and decide their
future.

Madam Deputy Chairman, what it
happening in Madras, if it is backed by the
entire people of Madras, then we are doomed
to balkanisation of this country and we will
cease to be one Indian Union or one Indian
nation. Each linguistic State behaves in a
manner that it is a sovereign State, and the
feelings between the people who speak the
major language in that State and the other
minorities are so estranged today that peopla
have begun doubting whether we did a good
thing in having the States on the basis of
language. It is time to ponder over these
things. It was only meant for administrative
convenience that the State should be formed
on the basis of language. But the way in
which things are moving makes us shudder
whether we should still stand by this
principle.

Madam Deputy Chairman, Mr. Dahyabhai
Patel, who comes from Bomay, has narra'ed
the incidents that have taken place in
Bombay. Sometime back when there was
water famine, one of the Corporators appears
to have said that all non-Maha-rashtrians
should be asked to quit Maharashtra. Some
months back some non-Maharashtrian hotels
and establishments were looted, and today the
linguistic minorities in Bombay are afraid of
their lives. There it
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Mulka Govinda
I know it is
tant men who have done this, who
have tried to tarnish the name of
Maharashtra. But it is there. It is,
therefore, the responsibility not only
of the Maharashtra Government but
also of the Union Government to see
that such things will not occur again.
If what is repeated in Maharashtra is
ited in other States, then we
would be quai tiiong ourselves
and we will be an easy prey for any
aggressor na'ion across the border to
commit further aggression on India.
Madam Deputy Chairman, it is there-

Reddy.]
some impor

foie ne:essary that these feelings do
not run high and the friendly re
lations that should exist between lin
guistic should not be distur
bed.

Madam Deputy Chairman, it is unfair on
the part of the Union Government to have
brought forward thi« measure at this juncture
without giving proper opportunities for the
people of Goa to develop themselves and to
take a decision after consultations whether
they should like to continue as Union territory
or to merge with one of the neighbouring
States.

Madam Deputy Chairman, yesterday the
Deputy Minister was telling us that Goans
who are already residents of Goa but now for
purposes of business have gone out of Goa
and are staying in Bombay or some other
provinces of India, they will be entitled to
take part in this opinion poll. That is not
enough. Some of them left Goa some years
back and they have settled down in Bombay
for business purposes. They have taken
employment there to eke out their livelihood.
I say

SHRIMATI SHAKUNTALA
PARANJPYE: Some have gone outside
India. What about them?

SHRI MULKA GOVINDA REDDY:
Those who have gone out of India, if they
have taken uP the nationality
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of the country where they are living, that
question does not arise at all but if they have
gone out of India on . some business purpose,
they should be free to exercise their franchise
in this opinion poll but there might be one or
two persons. That does -lot alter the situation
at all.

SHRI M. M. DHARTA (Mabharashtra):
May I know whether Goa is a part of India or
it is a different country? If it is one country,
then those who are residing there must have
the right to vote.

SHRI MULKA GOVINDA REDDT: If the
hon. Mr. Dharia is so reasonable, I do not
know why he is fighting so much for the
merger of Go* with Mah?rashtra.

SHRI M. M. DHARIA: I am not
fighting. It is for the people of Got -to fight.

SHRI MULKA GOVINDA REDDY: It is
this sort of parochialism that is reasonable fo,
the present state of affairs to-day. It will be
improper and height of folly to deny thi right
to the thousands of Goans that are now living
in Bombay to exercise their vote in thig
opinion poll. It is their fundamental right and
when we concede that the people of Goa
should decide the future of Goa, it will not be
proper for the Government to deny that right
to Goans living in Bombay and in other parts
of India. Mr. Patel said that some of the
Maharashtrians have gone and settled down in
Goa. It is likely that most of them have gone
there to influence the people of Goa in their
favour, that is for the merger of Goa with
Mabharashtra. For this purpose if we include
those who are now living in Goa, who are
non-Goans, to exercise their votes, we will not
be fair to the people of Goa. Goans who had
registered their names in the electoral rolls
before Goa was taken over by India in 1961
should alone be allowed to exercise their
votes ai.d such of those Maharashtrians who
have gone there after 1961, if their
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names are found in the electoral rolls, should
not be allowed to exercise their votes in this
opinion poll. If they are given that right, then
the very purpose of this opinion poll will be
defeated. Outsiders will be in-fluencmg the
decision of the people Of Goa. I therefore
urge that what Mr. Patel said should be
accepted that the Maharashtrians who have
gone there and who have settled down in Goa
after 1961 should not be allowed to exercise
their votes and the people of Goa who are now
living in Bombay should be allowed to
register their names and registration offices
*hould be opened in Bombay to register their
names so that they can exercise thei, vote in
this opinion poll.

Lastly,—and this is a very important
thing—there should not be interference by the
officers who are interested in one State or the
other. There should not be any doubt about the
impartiality of the officers conducting this
poll. Any Maharash-trian officer that is now
working in Goa or any Mysorean officer who
is now working in Goa should not bo asked or
should not be entrusted with the work of the
conduct of the opinion po'l in Goa. Non-
Mabharash-trian or non-Mysorean officers
should be entrusted with the task of con-
ducting this poll and thus ensure that the
people of Goa will exercise their free right in
this poll. Thig Bill was hurried through and
hustled through in the other House and there-
fore there is every justification for this House
to consider this question in a dispassionate
way and that can be don® if this is referred to a
Select Committee the motion for which was
made by Mr. Patel. 1 p.M.

SHRI M. S. GURUPADA SWAMY
(Mysore): Madam, to my sorrow and surprise
we as a nation, seem to have lost or are losing
the power to distinguish between what is
fundaments and primary in a situa‘ion and
what is secondary. To my mind, the Goa Bill
which is before us symbolisms the attitude,
the thinking, the
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approach not only of this Government but
also of all of us. I say this with great sorrow
and pain. We ai* jus' raising this general
question but whither are we going?  Goa is
very important, nobody denies. The wishes of

the Goans are very important indeed.
Likewise the wishes of other Centrally-
administered territories ar« also  important
and there are problems and  problems
facing us but I ask, hethe, itis
appropriate  and  timely to have a
measure like this. I do not like to sound

parochial and let me assur« the House that I
do not like to take a parochial view of things
but T will ". e failing in my duty if I do not point
out that we, as a nation, are slipping down and
day by day we are exhibiting  ourselves,
proclaiming ourselves to the world.  'After
all we are a small people and we are only
interested in exercising our mind, energy
and time in settling, in solving and finding
solutions to parochial, small, local problems'.
I say this becaust if there is any time which is
most inappropriate and untimely, this is the
time for such a measure and wt are also
introducing a very unprecedented and
extraneous factor into the political life of this

country. Never in the past, since
independence,, even at the time of
independence, an opinion poll was taken.

The partition of the country was not done on
an opinion poll. The formation of Andhra
was not done on the basis of an opinion

poll. Subsequently the overall
reorganisation of the States was not done
on the basis of an opinion poll. All these

major decisions were taken on the basis of
political assessment and judgment after
commissions, committees going through the
various materials available at the time. This
is tSfi time we are introducing an ex
neous factor into the political life o* the
country. It may appear very democratic
and very progressive indeed, but if you
analyse the pros and cons of this issue, the
step that we are taking, I feel that we are
sowing a dangerous seed in the body politic,
and this may be quoted Or taken as
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precedent to  settle*  various other
parochial issues. When we have

already got plenty on hand, more such issues
will crop up, and I think we will be
encouraging such forces to demand
settlement of these various parochial claims
and counter-claims, and border disputes on
the basis of an opinion poll. So on this
ground I hold that it is a very wrong step, a
politically unwise move that has been taken.
Secondly, also the other House has debated
that point, and I think there is a lot of
strength in that poim, namely, that we are
doing something unconstitutional. There is
nothing in the Constitution which says that
opinion poll may be permissible to settle
regional disputes, regional claims and
counter-claims, and there is no place for an
opinion poll at all in the Constitution. When
the question of referendum and plebiscite
was discussed, it was specifically ruled out; it
was said that such a possibility should not be
allowed to be there in the Constitution of
India, opinion poll borders on this very
aspect. I think even from that point of view it
is constitutionally improper, constitutionally
wrong to have resorted to this kind of means
for deciding the future of Goa.

Surely, what are we doing today, and
what is the situation we are confronted
with? There are various

wees operating in the country, which are
not conducive for such a step. We have got
enough problems, more important—I said—
than this. The economic situation in the
country is so grave and critical that it
requires the total energy and attention of the
entire nation, and the forces of disruption are
operating everywhere. There are agitations,
demonstrations and forces of obscurantism,
and trends of reaction are everywhere
coming to the fore. Is it the climate in which
we should have a poll? Will there be a proper
peaceful poll? Apart from the constitutional
impropriety which can be taken up in a court
of law, it may be questioned tomorrow by
talcing out a writ, and there might not be
the poll at all. Apart from
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I this, I say that the atmosphere, tha |
political, economic and social atmosphere,
the climate in the land is not simply
favourable for taking such an opinion poll in
Goa. And what re we doing there?
There is a section of Goans which is not
reconciled to an opinion poll atall. It
might be reconciled to an opinion poll
in course of time; they might not object then.
Granting that there should be a poll, there
may be reconciliation by the Goans to the
principle, but at the present moment there is a
sizeable section in Goa which does not want
an opinion poll at the present moment; they
want at least u postponement of it for
various  reasons. Those friends who talked
before me, the lady Member here, my
frienda there, have pointed out that there
are misgivings, doubts in the minds of quite a
sizeable section in Goa about the
fairness, impartiality and objectivity of the
coming poll, andthe Bill, as it is, drafted,
does not permit, does not allow all Goans to
enlist themselves as Goans, and my friend,
Mr. Vidyacharan Shukla, had a very painful
duty to perform, and he has done it well. He
tried to point out that facilities will be created
for all Goans who are ordinarily resident in
Goa to enlist themselves as voters. That is
according to the Representation of the People
Act. But may I point out that this is not going
to be an ordinary poll? This is not a
General Election. This is not an ordinary
way of taking the people to the polls.  This
is something abnormal, unprecedented and
never thought of before anywhere in India.
Therefore, it is all the more necessary that all
those people who are Goms, whether they are
ordinarily resident there or not, if they are
Goans, even if they are staying elsewhere,

they must be allowed to register
themselves as voters and to vote. What is
the purpose behind all .his. Of course I

share the concern of the Home Ministry.
They want to ensure impartiality and
fairness in the poll. They want to allow as
many people as possible to become
voters in time. Hut with this overriding
provision in
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the Representation of the People Act it will
be very difficult to bring in the large number
of Goans who are resident outside. ~They
suffer from a technical flaw of not being
ordinarily resident there and of not
being voters. It is not one thousand or two
housand; it may be more than fifty thousand;
we do not know the correct ligure.
Whatever it may be, I think, in fairness to
them, this provision should be waived in
this case. Also Hie existing electoral roll
has got to 1 e screened, because I am told
that a lo; of irregularities has entered, that
'/rong names have been printed, and /rong
addresses have been given, as (i result of
which the local polling ifficers, the
presiding  officers, = whoever are there,
will not be able to exercise their
judgment fairly in javour of those people.
Therefore, it is very necessary that the Bill
has to be amended as radically as possi-1 '.e
from this point of view, to allow the various
elements who are resi-tl Hit outsiis Goa to
participate in this if the poll is at all felt to
be ssary if the poll should be held at all.

Now there is another important aspect
which has been touched on by ious friends in
boh the Houses, th t is, if the Bill is passed,
if the B>!1 should be passed at all, then the
po'l mav be held some time in future. I think
there is validity in that state-ment.  The Bill
has been passed by the Lok Sabha, and if this
Bill has to b" passed at all here, then
the amendment which I have suggested—
there are o'her amendments too— may
be incorporated in the Bill. If this Bill has
to be passed at all, it may he passad with this
Anders landing that at some future date the
poll may he held. In the meantime all the
various steps necessary to make the poll as
fair a; possib'e may be taken. I do not want
tn gi into he details as o what should be
taken and what should not be taken.
Already these points have been
covered. But I insist that we are taking
a very unprecedented step that this is not
an ordinary election.

[7 DEC .1966 ]
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Therefore all care has got to be exercised to
see that there is no Outside influence
exercised on Goan voters in respect of their
votes.

Lastly, Madam, I want to point out that
option has been given to Goans in the Bill
whether to merge with Maharashtra or
remain as an independent territory in the
Union.  Even this, I think, is a wrong and
dangerous thing.  Suppose they decide
against merger with Maharashtra. A time
may come when they may not like to remain
as a Union Territory, say after ten years.
Does it mean that if 51 per cent of the people
there decide not in favour of merger with
Maharashtra, that for all time to come
they will not have their opinion changed; that
they will not be able to join -either
Maharashtra or Mysore, but remain
independent of them? What is going to be
the position? So this implication is there. I
think the opinion poll, though it looks
rosy, attractive, democratic and progres-
sive, brings in it some elements of
uncertainty. In case 51 per cent do not want
to join any State now, they will be barred
once and for all, on the ground that their
opinion poll was taken, from joining any
State in future. Therefore, from that point
of view also, I feel that this is politically an
unwise step that we are taking.

May I in the end say that the heavens will
not fall if Goa remains as it is and joins
later any one of the States. History will not
change if Goa's position is not changed
now. We would be doing a great act by
postponing the issue because we would not
only be honouring the aledged word of
honour of the late Prime Minister, but we
would also be appreciating the present
position and the economic, social and
political situation that is facing us. Other-
wise we would be only exhibiting ourselves
that we are a small people with little minds,
nibbling at small issues, not caring for
greater challenges which are around us.
May 1, therefore, appeal to the Home
Minis-
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£Shri M. S. Gurupada Swamy] try, though
it is too late, to consider ttnse various
questions, ponder over these various issues
and then exercise their cool judgment so that
at least the opinion poll may be deferred and
deferred to a very convenient date in the
future.

Thank you very much.

o friwm amt (o7 AW : ARt
[gEATIT Y, WAy GG & |y A,
o W &9 W faar e oaE
WA A ) WF AR H qT A F
for 7w 3 faw g segm g 2
o fF 49 3 T @ W) wWE
3T § agrarad o ot fave #
wgr o § sru o fafzm @ardfeew
3t o wiwmt gx @ T6 § 9T ag At
s ag ¥ Haga A qugw Fmr
farely Fol - % o3 g & S oF W gy
W& T g7 9 W vz fRar 9o
anTE o g T Y ug frens @
T AIEC AT gg qOWA I 19
aul i ¥ 2 5 oy awend www
AT Hrz 3T THEATHT FT FAT IAA
goaE a8 fear, 97 quEm d
et a fran fmd & aope, T ¢
@3 A1 F A Iq0 wRadEy @ AR
T F0  0F &7 19 a9l § S,
wq T A1 915, IART IAT AN
farm 43t fFar war 1 gawr ofom
¥z g1 % 3 awend Wi WY s@ Y
Wl /9T g W warn faew o ®
LU

T, T W) fel \wm
WA F 9 A F ag F AW A
T 7 g gy w7 few e
WfIPT 737 F 4T WX g9 ANt aF
R T F7 ATeqi ¥ oOwE @, a1 IEH
wa=q 9 W g @ ewmr o
wfz7 5 a3 depfa wam & af
Wi azd Ffaasi 9 @xfy & any
it ¥t a1 %7 | faas /1 aaT i W o
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a® 1T ok nf ot 1 g wwed )
£ f& o, oA o A Wi & @
F F ¢ fow weiw fs a7 2w
TU A T 929 TT AMA F1 K27 2 WL
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T R FAT iR | ag W R
T &t wafaar & 2w & (@7 awd
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T, TRT WX Ay & k¥ g
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21 1961 ¥ ¥ ¥ wEEw

s % A3 emygwi § AW X
agT ¥ wrEray frg o wza & wigad
w1 IS T AAG WY g | 1961 H T
agT wfFETrd o Izar mr S 9w
WIfTE T W1 F qvE 99 AT, TR
T A I wEA & 9T A
T &Y 39 aWg ¥ W T &F TR S
T am & are 7 wfger  +rforai %
Tz3 & 9w g fa=we 773 7 %
T AT 13 ¥ wAT w@AEE Em
anfgl | agT @ o faw &= a fe
gfs oot degfy wem g W7 afeug
OO § AT T § W W A
i i o ooy i ®
W A& oF  wafa @A
faegT wEwEE AR wZZ ¥ ) q@a q
W ag %gd ¥ fw agi v wgrafga
wINT FYAT STy § W17 AT I @Y
¢ W wielr AgrafgaT #1987 |w
¢ W< afed == A B o) wEroe
¥ gmafus & s § fasman sy
qfgr 1 FgFAfmE s TR R
T ARATT O F gem AR R
T Arfzd | 9] ang § ST a7 AW
M GIATEI T FOIT IAT TR
=g 4 faal 7 ag 71 fF el & amg
gRIY A%y HEX & § W\ ¥ UB
HHa 5 W9 ¢ 161 faw avg & woaane
STl F1 I R, THI SR & I& 0 R
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o} few 1 ufar &, sw% S&7 0F wEw
wy & faar o fox W & 29
o fag g 1

WoT, ThT WX €9 &7 uw {aeg
wwTe &1 frafy &1 gm? 3w F A
q7 fomw o wiw & , g dsi &
9@ § fagw Y g €, 99 Bie-sie
Y 3 TATG THAT GACTH QT GO
Irfrarafrdfia Y9 oAl &
w9 T@AT 3% g | Ay ar fafEa
7 ¥ APIOE ¥ 419 A ¥ e H
@ T AT § AR W eneT feed
T 9w, oY IEHT IE AW TR |
T AR A, T g9 § 9ed &
g SuFr WY ow waw feafa 0
g ay el 7 §9 W W/ W
ug TamT 91 fF = sEgTena S 9gs,
ST 56§97 7t & 7€ A A AT A0
wdr 4, IR AT § T § Q-]
q1d FE S IEA AP W F ID
U FT 92 FT FTAT W | TF 4T
aT ST 3T vy fagr ar wad an
% g ag T —

"I would like to take this opportunity of
stating once against some aspects of our

basic approach in respect of Goa when it
becomes a part of the Union."

"As for instance, all cultural, social and
ot gaF a=d § 5t gad 9w
gty fodi 3 a8 a@wd, SEw
qrg i i ag b Far ar fe-

lingual relations and the sen-e of a territorial
grouping which history has created, will be
respected. Laws and customs which are
ps~~t of the social pattern of that area and
which are consistent with fundamental
human rights and freedoms, will be
W O A7 98 9 T gET)

& qAm # agt ) NaF 9 &

respected and modification will be sought
only by negotiation and consent."
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IJAF GO 9F T I FEIGL 9T qF
fF @ N g § faamr e
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(saz w3w) : afer @y gor § Ay
fg A g g
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fs i et a1 W ST s
% fae O WEA ¥ | @ AW Ty
ara o wf f5 aga & wred T ¥
franferd} 9T SR 39 @ &, gt A
TR & I AT a9 ¢ § F iy
wgraeg ¥ fawr o, wivd o % waw
FT TR g1 faT wT fgd | Ao
¥ am MEHF ¢ ax |
T W A AT I §A
Farg Nt qrEr 4, S¥ qrEf A aur
AT Y O F agha § 99K 9 qg
et fear 5 ewwl sgog # @
farir #X fgar smr onfed, aw Wt
WA G 4 qg 49 q@ AqE 0
oW W Y A7 9T ¥ fad
5g1 amar §, @ Wi a@ & faw faw

qEl W I a3 qa Wl

Y, W g 4 ouved § | WY
wa A Y ofondy A &, aY g aned
& 5 8 v {w § oY 99 Iy WA
JF @I § 9 I, A7 W7 v
Fa AW sTagas 4 ¥ faqr
oy ) W §&R W fiyg g3
TF a1 A A% gwAar g, @ S
FEHEEA ¥ O aial & T
& # ® feefeant g, @3 o

e ¥ A " !

Wil awg ¥ gme g} fagl g
ot wo faw-fas secs fawre v
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[wft Fréam wst]

1A FEERATS I A A g1
WAl F €9 3§ OF I IEA FT 9T

'It will have to be decided by the people
of Goa."

At gw waad 4 5 oan faa ot
g g faa daz A W fs
T & A T I F FTC AT &
&z 7T ¥ faegg w3, 7@ & 3rq wvAEr
wAmMEaT TR 53 30 fra
GFIT @AT W1 @, e A1 1w qa
W T fay oW @ & a3
ag7 § 5 i ar aluw fel
aF TEA @ FT IqFT fHEr sy
¥ faery 7 figr S W AT A feafy
! THIL qga IAT AF ALHA & 9
-ag famgw & aft @ A qur Al
grT wnfgd |

WY AET F A F °: Wy F Q@
I TFR & W WA e
ot sfifradtas € & s @
®: 7 T8 fyead ¥ F ar wgRey
¥ foermar O @ & | AR F YAy
W1 AT & e WA HT 999 F qraae
&3 o 3, wfed qar § [g-foam
grar wfgd Wik & v & v anf
A AT &Y wF A 359 faar @ Wik
15fT & fiw & go War el
® AE ¥ @ 9 99w fw
M3 § AT agT T §Hg Azt § @
T § 91 I9H IR S A A a3
adtq &t & wvar & Pear 3w o
Wy g fagr o wfzd 0 @@
ag W wfafxamady aez 3 397 Far
qarT Ag Aifgd (R wER A A &
S F) ¥R GHY TF TG eraqr qrizd,
Iy f5 Ol wwl #7 q:3 @uy AF
oy @ § W 39% afony 92 o
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f& 37 wei & savar & s fgRgETT
FT AFF FHT, I IW@ Y W WA B
ol 33T 3T OF dTId @A AG v
aifga A< fom g & faa ¥ qaman
T B, IF NFIX F g&r § oedl 9y
T F AT T2 9T 7w grn qifgd
W IR T A9 FT AT &A1 91fgq
fr az foig 57 fr faad are e
g &, T3S g F 4T FHE 9
dar frg & a7 & o9 9T § 93
favig < 37 391 & afaw= (4= &,
SWET I AT TrfEE

H4 UF 917 9T W § fadga wew
fFmiarsmRawrwmm fax
B G 23 9990 3% faargar -

“No person shall vote at an opi-
nion poll if he is conflned to any
prison, whepther undep a sontence
of imprisonment or transportation
or otherwise, or is in the lawful
custody of the police:

Provided that nothing in this sub-
section shall apply to a person sub-
jected to preventive detention under
any law for the time being in force.*

A s FE X fE qgEt e
grar & w39 wad & w7 gl o}
T 144 7T Sy g ui a1 ¥y
wrE wTaHt W S e 2t @, A (few
I w9 ¥, woA) e ¥ & Y g,
ar aF T W gagE & w0 gfaw
@ AT FF AE ST FTOr T
qamr ar § 7 wa (wdfer fedwa
R ¥ a9 afe e §
AT At g A dfaw ad e
g, & Y AN qfaw & arpd el
# 3 I7 AagT ¥ wYy dfg @
AT &, T TR A {fAwr & w9 F g
fafreee aga F oY Q2 famr Ot
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[T W2 wnfY)

aY § gy AT ATFAT. S A
2w darg v fwir F are § Qe
IR FT G 9 HAWA FAT AT,
IT TFT |l A F1% wMATET QA
farar srar wiT 3T TR I APrOE AN
AT FT ATHAT 97, O I9 a9 w0
T W ot O frar o,
T 9t WITAT AR W, MAEE g,
g wrg ) gfam & A =,
A AT Ak
TEF W 93T FT, AGIASE B AR
AT H WAT HAT ToF Fraw fraw
nar |

Mar & a & &t & 33 sz
qgm {5 9izg @ NI F o W=
oMY ®eHT W@t AR frew ww
qAET # 99T Traq & fad gy A
H T F 71T AT W@y | WAEwg ="
AR ITD! TAZF T J4T Haodq 47 !
ferzmnT o1 € $0% AT S W AT
frar ar, WAz Al T IEv AR ¥
#r§ wRETgr fegmarT 4 @R A
WT ¥ 7G g3 "R} A F ghg A
WY A | | qE 9T AT WTEIEY &v
Wy A1, 9T TGT AT q9TE § A
7 fgem & & 1942 &1 i
) war ¥ fagmm S e frasy
W F1E F7H I3, §1 TH T Fo N
wEY Sifgar agr i, IR froema
g5 39 I W FER g @ Wk
fars szt @Y § 99 Fa aore faar
fe a7 aF To AT I A T
QAT FTAT @AV | IGE AR N D
B9 8 M7 ¥ IgAaw) A § WK
[T # o7 gArd FAr 0§, oY A9 q47F
WITET AT g% AT AT I A gAT
fommae” | &fe sfagr = ot &
fad Sar w4 gw Far foed TS
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i dr AT g A D
mIwmvargd v fm ¥
At sfrsrr & IwY T =y Srr A
FX OF Wifawa, ¥s% wafead )
Fafamar frr T & frr |y g
i FT A FL 1 0GF g 5gr 3 %
ot fa3fex, fedam & grm, va= a2

frq avmr § g0 g wY § ¢

"No person shall vote if he it subject to
any of the disqualifications referred to in
section 16. . . .* '

fire w2 & v wré oY wralt, rf o
T §Y, WY IEH [ FT W Q,
I WRET FT g AT ][ w7 wivwre
& EPT ) A AT 144 0w wTR
WTRH AT AT ATAT 3, I iy
oF g8 A @ am &; wife agt
¢ wwim g & v i g g,
iy wriifags O & & g F Ay
5z 9 wrt &Y 9 F @ wm—
ar ¥ Jaw wif whwad g,
[ oer?

[Tee Vice-Crarrman (SHer AKBAR ALx
KuAN) in the Chair]

w1q arq #§ qg arAr g g e
qyeTst Wi qifearie & el
ez W § fod I =1 = ufie

@ Al O & wio &% w1 ?
# o wgm faa o o7 v F §
Tgt ¥ ¥ o fFaY Al A
¥ gt 3, dg #, 9T ga) Iad W
W W wies @ oz 1 oW
syt & A, oY N F oy
0T, AT 18 W ¥ FAXF §, wAN
ufawx AT Tfgy fe wiitomT o=
# wor & 9% | Kfew agh o Y
g7 F @ AmT ¥ w3, W
qrret W 9 awr & far A
W fad ot ale [ w1 wiuwre
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far mar 2 wafad & smm f
o faw W e w9 ¥ AW o
T S 3T ST IR e AW F AT
T W & R ar =m, @ aser
grr 2§ R sEaweerEr g o
T 0T I ¥ 9 ¥ & s e
g B aar oot oy @ aw Sl
Tl ST ) T 9 T AT UE A9
@i T % o # owr fora
¢ ? wr W S # fe e W@
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o=t srfifr 1 7Y e o f 7
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av I HT ¥ & 37 W o
wgm f femmam s ¥ Y wF A
& wwidr § o gua wiw w8, 99w
#T ¥ JE TR 3 o e i
v a7 frg at fgeam & foa
Wi &1 1 dar s fmaw ) @
&t @ Awd & Ao W avg
ETE ATHA 1T F H1E w0 I qrAr
wgt & o & 8 gaman g oA faa
% TH ®Y § A F0 A5 )

SHRI M. M. DHARIA: Mr. Vice-
Chairman, before I speak on the Bill itself, ]
would like to clarify some points which have]
strained my mind, particularly the remarks|
made by my friend, Mr. Dahyabhai Patel,
regarding the looting of shop; of South
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Indians and a'l that in  the city of Bombay.
It has disturbed me. I would like to make
it very clear and 1 know the feelings in
Mabharashtra as much as anyone else. Some
minor incidents might have taken place, but
lo say, after such incidents have taken
place, that inthe whole of Maharashtra
the people have started looting those who
have come from other States wil] neither be
fair noror. 1 can say todny thatin the city
of Bombay and in several other cities of
Maharashtra there are persons who have
come from various States of this country. It
is not as if those who speak ~ Marathi only
are Maharashtrians. I would like to assure this
House that those who  ha.'e id settled in
Maharashtra are MaharPshtrians. ~ They may
be carrying on some profession. They may
be in service. They are all Maharashtrians.
Those who belong to India are all
Maharashtrians.  "We are all Indians.
Some mino, incident,, might have taken place.
I would like to say that such acts are
condemnable. I do hereby condemn it. The
Chief Minister has also condemned it. ~ The
then Defence Minister and now the Home
Minister has  also condemned it in very
categorical term, that this cannot be the
approach towards our own brothers and sisters.
I  would also Mke to make it clear that this
charge and allegation that Maharashtra and its
leadership is parochial has come to my ears
on several occasions. I would like to make it
clear today that there are some problems being
faced by Maharashtra. There was the problem
of creating Maharashtra on the linguistic basis.
That was a pledge given to the country by
the  All India Congress Committee right from
1928 or 1930 onwards and of the people of
Maharashtra made that demand, to say that
they are parochial, will not be right. When it
was created as a bilingual State, again ~ some
agitation was there, not only in Maharashtra but
also in the Gujarat area and so it was bifurcated.
The States of Gujarat and Maharashtra — wer«
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[Shri M. M. Dharia.] created. The order
areas were not settled according to some
principles. There was some dispute between
Andhra and Madras and it was settled
according to the Pataskar Award. No such
award was possible and again there was some
agitation. In case an agitation is made and a
very legitimate demand is made to say that the
State is parochial or the State's leadership is
parochial will not be correct.

So far as Goa is concerned, it should be
merged in Maharashtra, not because it is the
claim of Maharashtra, but because it is the
c'aim of the people of Goa itself. It was in the
election of 1964 it happened, if you look at
the result. I will not take much of the time of
the House by going through all those things
that happened then, but I can say that the
Maharashtra Gomantak Party secured 44 per
cent of the votes. It was the Congress which
secured 16 per cent of the votes. In the
manifesto itself the Congress Party had made
it absolutely clear, whether Goa should be
merged in the adjoining State of Maharashtra
or whether it should be a separate Union
territory, would be decided according to the
desires of the peop'e of Goa. At that time I
had gone to Goa, because I was instructed by
the ATCC and because I was invited by the
Pradesh Congress Committee of Goa. It was
against my desire, but because the order of my
Party was there I was in Goa at the time of the
election. I can say that at that time several
prominent Congress workers were on the
verge of leaving the Congress. We requested
them: Please do not go out of the Congress
Party. Out of 28 members of the PCC, 22
members were absolutely of the view that Geca
should be immediately merged in Maharash-
tra. They brought forward a motion of no
confidence against Mr. Kakotkar, the
President of the Goa PCC, I would say
against the AICC. Tam
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stating these facts because the majority of the
Congress in Goa and its leadership in Goa, is
in favour of merging Goa in Maharashtra and
those votes which were cast for the leaders of
the Congress shall have to be counted as if
they were in favour of Maharashtra. Besides,
some hide-pendents have also secured the
vote* who have categorically stated in their
own manifesto to the electorate that they are in
favour of merging Goa with Maharashtra. If
we count those votes, we find that nearly 60
per cent or more were then polled by the peo-
ple for the merger of Goa in Maharashtra. So,
to be frank, having regard to the results of the
elections, Goa should have been merged with
Maharashtra long ago. Besides, the Assembly
of the Goa Union Territory has also passed a
resolution stating therein that the territory of
Goa should be merged in the adjoining State
of Maharashtra and Daman and Diu should be
merged in the adjoining State of Gujarat.
When it has been made absolute'y clear by the
people of Goa, there was no need at all of
having a sort of opinion poll Bill
Unfortunately it was not possible for us to
convince the Central leadership and therefore
it was decided that we should again go
through it, because ultimately in democracy it
1* not your desire or my desire that counts; it
is the desire of the people at 'arge that will
have to be respected. What I as a
Mabharashtrian would urge is not that, it should
be immediately merged, but I say that the
desire of the people of Goa should be
respected, <and as per my information the
desire is that it rhould be merged in the
adjoining State of Maharashtra.

Again other allegations are being-made. I
can say today that out of 10,000 officers who
are working in Goa, hardly 300 are from
Maharashtra.

SHRI LOKANATH MISRA (Orissa); Mr.
Vice-Chairman, he is on a very interesting
point. His time will no*.
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be taken. He gave us some calculation
regarding the pro-merger opinion in Goa by
adding 44 per cent with 16 per cent or
something like that. All opinion that went
against Goa staying out of Maharashtra was
taken together. Do you follow the point?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I would not like you to make a
speech. If you want som, clarification, you
can ask.

SHRI LOKANATH MISRA: [ want to
make the point intelligible to him so that he
can reply to it. In the case of the last election
results in the country the opinion expressed in
the country was 56 per cent against the
Congress.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We are dealing with Goa.

SHRI LOKANATH MISRA; He is the
General Secretary of the Maharashtra
Congress Committee. That is why, as one of
the office-bearers of the Congress Party, I will
put to him this question. If a particular argu-
ment holds good when it favours Mr. Dharia,
will it also hold good when it favours me?
The 56 per cent opinion expressed in the
country against the Congress should have
been respected by Mr. Dharia if he wants us
to respect an opinion expressed during the last
election that suits his purpose.

SHRI M. M. DHARIA: I am coming to it. I
have no objection to it. When I say that the
Ministry formed in Goa belonged to the
Maharashtravadi Gomantak Party, in that case
Mr. Misra is supporting my argument that a
popular Ministry was there in Goa, that the
party in power in Goa have passed a
resolution for its merger; then what is the
need of all this new Act? He is supporting my
contention and besides that I am going a point
further and say—Ileave a>!de that there was a
Ministry and that a resolution has been
passed—if we take
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into consideration the votes, they wera again
in favour of the merger of Goa, That supports
my argument, and I am sure Mr. Misra will
agree with me.

SHRI LOKANATH MISRA: In the entire
country of India the Congress has only got 44
per cent votes.

SHRI M. M. DHARIA: To that my reply
would be that we have adopted, a Constitution;
we have our own rules and regulations. It is
according to the Constitution that people cast
their votes. Unfortunately even if the votes are
less than 50 per cent, a Ministry is possible. It
is for the opposition parties to consider, and if
they want all these 60 per cent votes should be
jointly polled together, they can have their
way. The other day I told Mr. Bhupesh Gupta
that there was a difference between Left and-
Right, what can we do? Even if wa look at
Goa, what do we And? We find that the
Konkani language is tha dialect of the Marathi
language.

SHRI N. SRI RAMA REDDY (Mysore):
Question.

SHRI M. M. DHARIA: It may be ft
question from Mr. Reddy. When there is not a
single Kannada-speaking man in Goa, our
hon. Chief Minister of Mysore ha; been
making a claim on the territory.

SHRI N. SRI RAMA REDDY: I will quote
chapter and verse...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Reddy, you will have your
chance.

SHRI M. M. DHARIA: It is most
unfortunate that it was the Chief Minister of
Mysore State who said that a poll should be
taken, and when this leadership has according
to hij desire taken that decision of the pol',
now to say that this poll should not be taken
just now but should b« postr>oned—there are
some other reasons for it; they are not fair.
Tne
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Diu

[Shri M. M. Dharia.] minds of the people in
Goa are definitely agitated and if we want to
respect the desire of the people, in democracy
it is the only way out. We have experienced on
several occasjons that whenever we have not
reapected the desire of the people, the people
have revolted against us. We do not want to
repeat that thing in Goa, and particularly in
Goa I would 'ike to urge today that we do not
want to create a second Nagaland in this coun-
try. We know that there is an element in the
United Goan Party for whom it is not Delhi
but Lisbon which is nearer. They are having a
feelmg that they should have ties with bon and
not Delhi. When Goa was liberated, there were
some people, anti-national elements in Goa
who were not &t all happy. On the contrary
they were crying because Goa was liberated.
That sort of elements are now mischievously
trying for a separate Goa, for a separate Union
territory. Those elements should not be
encouraged by anybody.

oa, Daman and

SHRI LOKANATH MISRA: On a point of
order. We are now discussing the Goa
Opinion Poll Bill. I never expected that the
hon. Member, Mr. Dharia, would refer to a
particular party in Goa to be pro-Lisbon to
prejudice their case.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That is one of his arguments.

SHRI M. M. DHARIA: He is again
misinterpreting. I said there is some element
in that party. I did not say the whole of that
party. It should not be misinterpreted. You
can refer to the records. I say that there is
some element in that party. Mr. Misra should
have taken care to note that. I am conscious;
at least while I am advancing my arguments, I
am eonsciour. He should know that. I am
referring that this sort of element should not
be at all encouraged. That will be the element
which will help again to have that sort of
atmosphere In Goa which we are facing today
in
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Nagaland. I am not
withdraw from that argument.

prepared to

So far as the small Union territories are
concerned, I feel that the time has come in the
history of our country to take some firm
decisions. Let us decide their future according
to the desire of the people from those areas.
There is no other option. But to say that
Pondicherry shou'” be a separate State, why?
Why should these small territories be separate
States?

SHRI G. MURAHARI: Send it to the
Select Committee. Everything can be
covered.

SHRI M. M. DHARIA: My contention is
that these smsll territories should not be
allowed to function separately as far as
possible, and aa early as possible we should
take care to see that they are merged in the
edjoining territories or States. Then, Sir, I
would like to come to the other point which
has bgen advanced here, the point regarding
the percentage oi the votes. Now, it has been
stated by my colleagues, Shrimati Lalitha
Rajagopalan and others, mat H oii.y 75 per
cent of the votes are cast in favour of merger,
then alone should it be merged. Why should it
not be otherwise? (Interruptions) I <"an
understand it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN): No interruptions.

SHRI M. M. DHARIA: It was her
argument. Is it not my duty to meet the
argument of my colleague? so, my
submission is...

SHRI LOKANATH MISRA: Let the
Congress Members iron out their differences
in the Congress so that we can have the
debate calmly.

SHRI M. M. DHARIA: The argument that
was advanced was that 75 per cent votes are
necessary for merger with the adjoining
territory of Maharashtra. It is not a fair argu-
ment. If I may quote one illustration of the
North West Frontier Province, it was by 1}
votes that we lost
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that State at that time, which you will
recollect. There are instances in history.
Besides, in a democracy, when we have to
ascertain the desire of the people, if it is
more than 50 per cent it shall have to be
stated that they have voted accordingly.
How can e put that bar? That means that
there should be no merger and there should
he no respect for the desire of the people
and that sort of bar should not fee there.

Now, one more argument advanced is that
it should be postponed till after the elections
are over. There is no need for such a
postponement. A lot of time has been given to
the people of Goa to consider their own
future. Sir, on the contrary, they are demand-
ing, they are insisting, that this decision
should be immediate'y taken. Thig delay itself
is too much. It should not have taken so much
of time and the matter should not be delayed
any further. I entirely afjree with the hon.
Deputy Minister that J as has been planned by
the Govern- j ment, the Government should
go I ahead and I am here to support the
Government.

Again, another argument advanced is that
the people of Goa should be given more
opportunities for their own development.
Whether the people belong to this particular
territory, this State or that State, is
immaterial in this country of ours; we have
to assure the peop'e at large that they shall
have enough scope for their own
development. And if 1 may make a
reference to Goa, fortunately, the position in
Goa is not so bad. If we refer to the per
capita income, we find that when in India
the per capita income is to the tune of Rs.
350, in Goa it is more than Rs. 550. That is
the state of affairs there. It should not be the
impression here that Goa is just a State or a
small territory *which is lagging far behind.

I would like to bring to your kind notice
one more aspect and that is regarding this
feeling. If this is allowed to the saturation
point, again there T349 RS—6.
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will be a tot of complications. It will be
inevitable. In order to avoid these
complications again, it is much better that the
issues are solved in time. By solving these
issues in time, it will be possible for us in this
country to create that atmosphere of integrity
and solidarity which we need. Unfortunately,
we do not adhere to some principles in solving
disputes between two or three Statss, e do not
adhere to these principles in solving the pro-
blems of the distribution of waters and we are
treated as if we are rhi'-dren. But I may tell
this Hous? that when the avaraga irrigation
potential of this country of ours is 23 per cent
the average irrigation in Maharashtra is 6 per
cent. The Godavari, the Krishna, the Koynr\
al! these rivers How through Maharash'ra and
the people there feel that in spite of the water
flowing before their own ev*s, ther® is no
irrigation. And in this-connection

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That is irrelevant.

SHRI M. M. DHARIA: If a demand Is made
in  this context that  there-should be more
irrigation and more water should be made
available, that-genuineness of the demand, that
demand for justice, is not taken into-
consideration but tha* is termed as if It is a
parochial demand, as if neoplw-are making
some  aggressive allegations and demands.
Itis ju"t cast aside. I would appeal to the
House that whenever these  allegations are
made, let us be reasonable. T would like to
assure this House that Maharashtra has never
remained parochial It never wants to be
parochial. Tt ha»" always remained on the
forefront of the country and it shal' v» lag be-
hind in making sacrifices. In this "on-text, this
would be my request "> my -friends, to take
into consideration the feelings of the
Maharashtrians.

I support this Bill and I would ?!so like to
request this House that it should support the
Bill. T ran t°sure them that if there is the
merger of
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[Shri M. M. Dharia. J Goa with the
territory of Mabha; tra, there will not be any
injustice done, whether the individual belongs
to this religion or to that religion. That I can
say with authority. It is the treatment of
Maharashtra, and it shall be the treatment of
Maharashtra.

Thank you very much.

SHRI A. P. CHATTERIJEE (West Bengal):
It was quite interesting to hear the speech of
Mr. Dharia wherein he tried to make a point
that if the Congress has got only 16 per cent
of the votes, that itself will clinch the issue as
far as the question of the merger of Goa with
Mabharashtra or otherwise is concerned. Now,
I say that it was interesting to hear that
because, as an hon. Member made an
interpellation in the course of his arguments,
he is really interested in drawing the benefit
for himself as far a the question of Goa is
concerned.

I think the Opposition parties throughout
India may claim that benefit inasmuch as it is
quite clear that the Congress is ruling
throughout India with only 44 per cent of
votes.

Well what is sauce for the gander
should also be sauce for the goose. If
Mr. Dharia thinks that in the ques
tion of Goa, the question of the very

fact of the Congress having received
less than 16 per cent of votes will
clinch the issue of merger, then I

should say that as far as the all
India question of democracy is, con
cerned, that question has  already
been clinched by the very fact of
on'y 44 per cent of votes having been

secured by the Congress, and yet the
Congress is ruling over us like an
octenus.  Apart from that, I, of
course

AN HON. MEMBER: You have that
misfortune.

SHRI A. P. CHATTERIJEE: 1 really wa
wiling to compliment Mr Dharia on this new
light which fell from him. But I do not know
how
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the light came to him. In the course
of his arguments, he said that he had

to obey the mandate of the party.
Perhaps darkness prevailed over his
light which seemed to have enlight
ened him at the

SHRI LOKANATH MISRA: Party
darkness.

SHRI A. P. CHATTERIJEE: The darkness
was momentarily off, which We saw in his
references. Apart from that, I do not really un-
derstand one point made by Mr. Dharia. It is
this. He said that when the question of merger
has already been settled, there is no question
at all of taking an opinion of this question
whether Goa will form into another State or
not. On this very question, I am very definite
that Mr. Dharia is not correct. As far as Goa is
concerned, it is quite clear that Goa has been
maintaining a separate existence under
imperialist rule for 400 years or for more than
400 years. Beoause of that separate existence
though under an imperialist domination, Goa
has evolved an entity of its own; Goa has
evolved an existence of its own, and as a
matter of fact, for that reason, it is not correct
to say the Goanese and the Maharashtn-ans
there are necessarily, culturally or ethnically
the same population. As a matter of fact, if we
look at the facts, we have to admit that in Goa
the principal language spoken is Konkani. It is
not exactly Mahara-shtrian. 'f that is so, I
don't think why there should not have been an
opinion poll also on this question whether the
people of Goa should choose the form of a
separate State. Really, I have given an
amendment also on this question. You are
giving a chance to the people of Goa to ex-
press their opinion only on two questions,
whether they will merge in the adjoining State
or whether they will continue to be a Union
territory. Now, I dr- not understand why actu-
ally the other opinion also was not placed
before them for the purpose of their own
determination whether
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they are ready or willing to form a separate
State within the Indian Union. Now it may be
said that Goa is a small territory and,
therefore, it cannot b, a viable State. But I
think that is not the position taken by any of
the persons who have spoken on Goa, and I
think that may not be the position which may
be taken also by the Congress Government,
the Government which rules either in
Maharashtra or in the Centre.

Goa, Daman and Diu

2 P.M.

SHRI LOKANATH MISRA: Andaman is
also a small territory. Why should it not be
merged with West Bengal?

THE VICE-CHAIRMAN (SHRI AKBAR
ALi KHAN): No interruptions, please.

SHRI A. P. CHATTERJEE: Mr. Vice-
Chairman, Sir, therefore I wag stating that as
far as Goa is concerned, the Goanese, with
their cultural entity, with their own linguistic
homogeneity should be given an option and a
chance to express their opinion on this
question also, namely, whether they want to
form a separate State or not. Even Mr. Dharia
said that Goa is not so backward as we may
think it to be. The per capita income
according to Mr. Dharia, is Rs. 550 or more.
If that is so, then I should say that Goa should
be a viable State if it is allowed to form a
separate State.

Now, of course, it is true that as far as th,
present Bill i concerned, two options have been
given for the people of Goa to express their"
opinion on, namely, whether they will merge in
Maharashtra or whether they will form a Union
Territory of their own. Now, I was submitting
to you, Mr. Vice-Chairman, that to allow the
people of a country only the choice of forming
a Union Territory is a lame choice given to
them use, as you know. Sir, as far as Union
Torritories are concerned, they have no power.
The Union Territory Assembly is not so
powerful. It has
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not got that plenitude of power as the State
Assembly has got. Now for other reasons also
a Union Territory Assembly has not got that
legislative competence which a State Legisla-
ture has. I was submitting that because of these
reasons the power of a Union Territory, the
scope of development for a Union Territory, is
much more restricted than the scope of
development for a State within the meaning of
the definition given to "State" in the
Constitution. Therefore, I say, why should the
people of Goa be restrained and prevented
from expressing an opinion on this question
whether they will form a separate State or not?
I may submit that this is a way of merely
stultifying public opinion in Goa, Daman and
Diu and therefore, I was submitting to the
hon'ble Minister this for his special 'and
particular . sideration. And i am submitting
emphatically that he should accept the
amendment submitted by me in this House
wherein I have submitted that there should be ,
choice given to the peop'e of Goa to express
thei, opinion on whether they should form a
new State within th, framework of the Indian
Constitution, because unless we give that
choice also we really do not give all the
possible choice to the people of Goa and we
will be really preventing the people of Goa
from expressing their opinion in an
unrestricted manner and in a free manner.

Now, Mr. Viee-Chairman, 1 want to raise
another question. It is this that Go, has been
freed not by a particu'ar party. Actually all
parties, all shades of patriotic opinion in the
territory of Goa, Daman and Diu. were in the
freedom struggle against the Portuguese, and
it cannot be said that the credit for the
freedom struggle should go only to the
Congress Party. It cannot be said also that the
credit for the freedom struggle should go to
anyone or some individual party. If that is so,
then i’ should be taken as assured that all the
people of Goa, all the political  parties of
Goa, ar«
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[Shri A. P. Chatterjee.] given a proper
chance to hav, their eay in the opinion poll in
Goa.

Now, I want to place before you, Sir, a very
important question which is agitating th, minds
of the people of Goa. Of course, th,
gentleman is not a Goan but he is a
Mabharashtrian. But still h, is a; much a citizen
of Goa as anybody else. I am referring to one
of the heroes of the liberation struggle, Shri
Mahan Ranade, who is sti;] languishing in the
Portuguese pi ison. He ha; I<mn in the prison.
In 1964—I may b= ir.U'caken about the
date—there was an exchange of prisoners
between Portugal and the Union of India.
We do not understand why Mr. Mahan Ranade
was left out when the exchange of prisoners
was concluded between Portugal and the Union
of India. Is it because that hero of the
freedom struggle organised a guerilla struggle
against the Por-Ituguese in Nagar Haveli and
Dadra? Is it because Shri Mahan Ranade was
not wedded to the principle of nonviolence
and resorted to violence in order to drive the
Portuguese out, is it becaus© Shri Mahan
Ranade  did not believe in the soft words
spoken, for example, by Mr. Jairamdas Dau-
latram to submit patiently to tyranny that he
was not exchanged while there \v&?. exchange
of prisoners between the two country? Shri
Mahan Ranade took a rifle himself and went
ahead egainst the Portuguese and freed Nagar
Haveli and Dadra from the clutches of the
Portuguese rule. I it because Shri Mahan
Ranade organised an armed resistance
movement inside Goa to drive out the
Portuguese thathe was not  exchanged?
Is itbecause thatdoes not tally with the
so-called  non-vio“nce theories  of the
Congress  that the Congress Government
was afraid of getting him exchanged and getting
Shri Mahan Ranade freed from the Portuguese
prison? Now, Mr. Vice-Chairman, Sir. I will
submit that the very lack of inactivity on the
part of t-he Indian Government in  getting
Shri Mahan Ranade freed firrm the
Portuguese prison establishes the mala
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fides on the part of the Congress Government
for thig reason that Shri Mahan .Ranade
cannot be got freed by the Congress
Government because the Congress
Government thinks that the moment Shri
Mahan Ranade is freed Mahan Ranade will not
toe the line of the Congress, will not toe the
line of the capitalists but will lift the
standard of revolt against oppression, will lift
the standard of revolt against tyranny. Perhaps
also Mahan Ranade is not being freed by
India, or I should say, perhaps the Indian
Government is not taking any steps to
have him freed from the Portuguesi prison
because the Indian Government feels that if
Mahan Ranade comes out, then all this talk
about non-violent struggle and success for
non-violence will melt away and will be
exploded by him, because wherever people
have been freed either from economic or
capitalist tyranny or  from imperialist
tyranny, it is not due to nonviolence, it has
been due to violent upheaval of the people
against  the imperialist rule. Whatever may
ba said by the Congress people on the other
side, in whatever way history may be tarnished
and distorted, it is true that our independence
was won not by some Congres, leaders sitting
at the same table with Lord Mount-batten but
because of the Royal Indian Navy leading the
revolt, because of the mutiny of the troops
throughout India because of the Indian
National Army revolt, because of the Indian
oeopie, inspired by the Indian National Army,
taking to arms for the purpose of driving out
the imperialists.

SHRI M. M. DHARIA: Excluding the
Communists.

SHRI A P. CHATTERIJEE: That la why the
British Government went out, and had to go
out. It is not because like sheep and goats we
were beaten by lathis, but because of ali that |
described that the British Government went.

Mr. Vice-Chairman, you remember when
the Indian Independence Act xvas being
debated in th« House of Commons . . .
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THB VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are discussing
Goa now.

SHRI A. P. CHATTERJEE: I am only
submitting this because one of the heroes of
the struggle against the Portuguese rule is not
being released and yet an opinion poll is
being taken in Goa. The opinion poll is
being taken in Goa by putting patriots behind
the bars. There are many other prisoners. 1
am only referring to one person. But there
are several persons even now languishing in
the Portuguese jails only because they rose
against the Portuguese rule. 1 was
referring to the debate in the House of
Commons when the Indian Independence Act
was being debated there and Mr. Atlee at that
time, in reply to a question from one of the
Members of the House of Commons said: 'l
have no option but to grant independence to
India because I find the ship  of British rule
is like a ship on fire in the Indian Ocean and
if I do not quench the fire now by
arranging a compromise with the Congress
leaders., then the main engine room will catch
fire and the entire ship will be burnt out
When we can save half of it, why not allow
us to save half.' and they have saved half by
coming to a deal with some of the
Congress leaders across the table because
the Congress leaders suppressed the in-
dependent struggle in India and thereby
entered into a compromise with the British
Government so that British interests will be
continued here in India. That is the reason
why they are not taking steps to have Mr.
Ranade out of the Portuguese jail. When
they come forward with a Bill of this kind
Baying that an Opinion Poll will be taken on
the question whether Goa merge with
Maharashtra or it will be a Union Territory, I
submit that the Congress ruling party is
coming with this Bill almost presenting
itself as a Christian lamb, as if they submit it
to public onirinn or they respect public
opinion. Even Mr. Dharia has said that
the  Congress  Government  does not
respect pub'ic opinion. With only 16 per
cent of the votes they atn
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carrying on but if you want to have a real
Opinion Poll in Goa, then you must give them
the choice of expressing an opinion on all the
issues which are relevant for this purpose.
That issue is whether Goa should form a
separate State and that should also be there. 1
say that this Opinion Poll would be of no use
whatsoever unless the patriots get released
from the Portuguese jails, unless the political
parties are allowed a free play within Goa,
unless the Congress ceases to appropriate to
itself by any means whatsoever by putting
people inside jails and by suppressing facts,
distorting truth and by creating all kinds of
malicious propaganda, unless the Congress
ceases to appropriate to itself, the fruits of the
victory of the liberation struggle of Goa.

PANDIT S. S. N. TANKHA: Mr. Vice-
Chairman, soon after the Union Government
took over the administration of Goa, Daman
and Diu from the Portuguese, our late
lamented leader and our former Prime Minister,
Pandit Jawaharlal Nehru, gave a definite
assurance to the people of Goa that their
separate laws, customs and culture will be
preserved and. their territories will not be
merged or amalgamated with any State of the
Indian Union to their detriment within a
period of at least the next ten years. As such it
surprises me that the Government should have
chosen to bring this Bill at this stage for
obtaining the views of the people of Goa,
Daman and Diu as to whether the people
would desire to merge with the State of
Maharashtra or would prefer their territory to
continue as a Union Territory. Likewise the
people of Daman and Diu are required to
express their opinion as to whether they would
like to merge with the State of Gujaral or their
territory should remain as a Union Territory. 1
fully realise that in asking the people to express
their opinion whether they would like to
merge with Maharashtra or  would prefer the
continuance of their territory as a Union
Territory the Gov”® ment has not exercised

any  undue pressure on them regarding the
Hk_
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[Pandit S. S. N. Tankha.] pression of their
opinion but had left the matter only to their
entire wish and discretion and they can, if they
so desire, give the verdict that they would like
their territory to continue a; a Union Territory
but all the same, I would have been happier if
the assurances given to these people by Pandit
Jawaharlal Nehru had been fully respected and
given, effect to by the Government and no
change in the status cf these territories had
been thought of or contemplated by the
Government within a period of less than 10
years. [ am quit, conscious of the fact that this
carlier step of ascertaining the people's wishes
has been compelled because of the pressures
of the Government of Goa which has recently
resigned but whatever the pressures on the
Government of India may have been I would
have been happy if it had the strength to bear
these pressures and had not brought this
Opinion Poll Bill at this stage, but now that
such a Bill has been brought forward. I am
sure the people of thes, territories will give
expression to their free and frank desire on the
question of merger, or otherwise, and will not
be compelled at the instance of any people or
party, in or outside Goa, Daman and Diu to
say what they would not like to. Tho Bill, as
framed, is very satisfactory Sir. and does not
seem to be open to any defect or objection, but
whnt strikes me is that even after this Opii'o 1
Po'l the controversy of the peop'e 0! Goa with
the neighbouring territories may not come to
an end, sin'e There is yet another State besides
Maharashtra, namely, the State nf Mysore,
which claims that Goa s' -i' be merged with it
rather than with Maharashtra. There are also
sein-<'e-t people in Goa who desire that

- territory should be merged with
Mysore, the Chief Minister of which R'0*R
h”d also vociferously made that dai .-> r.ome
time back. Assuch I ana

h> to understand how it is

options have been offerer! 'o
people nf Goa as to whether would
choose to join Mahars- »

that +  two
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State or remain as a Union Territory.
When I, along with a number of other
Members of Parliament, went to Goa
about 2 years back, the people of both
sections of opinion, namely, those who
wanted their territory to merge with
Maharashtra and also those wanting to
merge with Mysore met us and place
their respective points of view- before
us. Some Members of the Bandodkar
Ministry  also met u;  informally
and talked to us about the matter and
apprised us of their point of view.
In these circumstances, I do not know
how far the Government is justified
in ignoring the wishes of those sec
tions of the people who desire merger
of Goa with Mysore. In giving only
two  options, that section of tha
people  which  desires merger with
Mysore will get no chance to express
what they have at heart and will hava
to vote that the territory should con
tinue as a Union Territory and thi*
Opinion Poll will therefore not be a
true expression of their opinion. I
might mention, Sir, that it was difficult
for us, Members of Parliament, to
ascertain the strength of the people of
each of these groups with divergent
opinions within the short period of our
stay in Goa but the impression gained
by us or at least, by me was, that no
class of people expressing contrary
views were in a negligible minority
and as such deserving of no considera
tion by the Government and it is for
this reason that T siy that even after
the Opinion Pol contemplated under
the Bill, the controversy of merging
with one or the other °‘tate cannot
after all be -oivod and WwIll not be
closed for all time to eome. And as

such it was thai the Government
took no st this direction unless

ten year" lapsed after the
freedom of Cm from the abo
minable  rule 0o VA  Po-tuguese
Governing ‘i, “oa is a  beau
tiful CDuVr-- It is r’ch in
minerals. r-.-~-n-r ;-.,-, n-°, and whs*

ther the *p'-'r— °~; to remain a Unio»

Territory for *«me time ™iore in
future, or fs '~ S» merged with nny of
the neighbour-"- States T would ask
the Govt very best to
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develop the State industrially. The people of
Goa are wanting to have a steel-producing
factory, and I think they are justified in asking
for it since they have very large quantities of
iron ore, and therefore I strongly recommend
to the Government to keep this in mind when
it finalises its Fourth, er even, the Fifth Five-
Year Plan.

' the wishes of the people of Goa residing
outside the territory of en an opportunity to ex-
1, I consider their d as just and fair, and I do
not Government would be justified in refusing,
their legitimate re-

Another matter, Sir, to which I wou.d like to
refer is a suggestion made by Mr. Chatterjee
that the people of Goa should also be given an
opportunity to state whether they would like
their territory to be a full-fledgsd State within
the Indian Union. I am unable to agree with
this point of view as T do not consider that it
wi'l b? in the interests of the country and the
people or the economy of the territory of Goa
to bear the burden of , f-i 1 fledged Sate and as
such I "think the Government has done a good
thing in not offering this choice.

W™i these remarks, Sir, I support the Bill
as it is.

SHRIMATI  SHAKUNTALA  PAR-
ANJPYE: Sir, I have heard some of the
speeches made on the floor of *h'T House
when we are considering this Bill for an
Opinion Poll in Goa. 1 have been to Goa
seva-al times. It is a very nice count v. It has a
very beautiful ha:bou- and as Mr. TanVha has
said just now, it is rich in minerals, in iron
ore. I am not surprised, R-, thit my fi-iend?
from the F*n'~ of Mysore are wanting Goa.
We "ie Mahartshtrians also, are wautin * Goa.
OTH of my friends, M". Chand-a Shekhar—
who was thff™—raised i "">ice " say that It
sb-"H -f<->tn UP

THE  VICE-CHAIRMAN
<AKB'™? AL! " Oid he say that

(SHR1
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SHRIMATI SHAKUNTALA
PARANJPYE: Yes, in the lobby, my hon.
friend from Kerala, just now said that if
Pakistan can be one Stata with a large chunk
of India in between, why should not Goa be a
part of KeraUa. I quite understand everybody
wanting Goa, but we are not considering
today as to who wants Goa. or who should get
Goa; wo are discussing what the Goans want
and that is why, Sir, we are considering this
Opinion Poll, and we want the wishes of the
Goans to be respected.

Sir, much has been said about what the late
Prime Minister, Mr. Nehru, said at different
places about this "ten years". But I would like
to point out that these "ten years" should not
be quoted out at context In that very speech
Mr. Nehru has said: "It may be ten year*; it
may be five years or it may ba any period." So
when Mr. Nehru made this announcement of
"ten years", it was when he was hoping to
persuade Dr. Salazar to cede Goa to the Indian
Union, as the French Government did in the
case of PondU cherry and other French
pockets. But that did not happen. Dr. Salazar
was adamant, and we had to fight for the
liberation of Goa. So, whatever be said in that
context to placate Dr. Salazar just goes
overboard and 1* does not hold any more.

Now if we look at the Portuguese Gazettes,
I can say that the Portuguese Gazette, till the
day of tha liberation, was published naturally
in the Portugese language, and also In the
Marathi language. What does that signify, Sir?
Why should it ba published in the Marathi
language-and not in the language of Mvsore—
not in Kannada, nor in Ma”valam nor in
Hindi? (Interruptions).

SHRI M. N. GOVINDAN NAIR: All
right, I give up my claim.

SHRIMATI SHAKUNTALA
PARANJPYE: I am glad, Sir, but this very
fact indicates that Marathi was the language,
acknowledged even hv the P">tu-juese, of the
people of Goa. In the speech Mr. Shinkr"
made in the Lower House, he pointe'l out
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[Shrirnati Shakuntula Paranjpye.J that, out of
the eleven talukas which go to form the Goa
district as it is now, only four taiukas
were under Portuguese rul, for over 450
years. The remaining seven talukas were
not ruled by the Portuguese for so long; they
were ceded to the district as land given by
different Rajas  in the contiguoug areas, and

they were not under Portuguese
possession (for more than 150 years.
And one of the territories belonging to

Goa at present was fought for by the then Raja
even up to 1915, just till fifty years ago. So
we find that Goa is not one uniform pattern, is
not one territory—as we  have it ow—
which was under Portuguese rule for over
450 years. It was only four talukas; it wa; less
than practically one-third of the territory of the
present G(oa which was under the Portuguese
rule for 450 years, and it is the people who
belonged to those four talukas who are very
keen on wanting a separate State. However,
the future will be decided by them-selveg; and
we do not corns into the picture. And there
again, as I said, very many people are wanting
Goa, and Maharashtra is also wanting Goa, fcut
it is not demanding. Goans have got to decide
that they want < o join Maharashtra. ~ That
was what was proved in the last elections,
because the elections were fought on this
merger issue, and my friend, Mr. Dharia,
has given figures and has shown that the
fate of the future, or the luck, of Goa was
decided there and then. But I do not know
why the Government prolonged that date and
delayed the  merger of Goa in Maharashtra.
But Maharashtrians, rather than being
aggressive and all that, which my friend, Mr.
Dahyabhai Patel, tried to make out, were very
conciliating, and they gave in—did not insist
on Goa's merger in Maharashtra.  After that
Mr. Shastri said that there would he a

mid-term  poll. We said, "All right." We
ac«Hed to that even though the <7?ton
Levn*ta.t\** Assembly had passed a

resolution laying that they wanted merger with
Mabharashtra. But Mr. Shastri said,
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"Let there be mid-term  elections.** They
were to be be given effect tq, and you know
what happened thereafter. And now the
Opinion Poll, and even to that the Bandodkar
Govern* ment has agreed. Not only that; has
resigned. I would like to know why it was
made to resign. Thai system has not been
followed in any other case. Now if free
elections to take place, orifa free poll is be
taken only after the resignation of the existing
Ministry. 1 would ask of the Government in
every State to. resign, even at the Centre, so
that the  forthcoming  elections  of 196"
could be held in an impartial manner, Does that
then hold water, Sir? la Punjab the
Assembly continued till the very last minute
in suspended animation. It was not asked to
resign. Why is  Government applying  on«
yard-stick for one situation, and another yard-
stick for another situation? I am sorry to have
to say this, but it is the case. Again, Sir I feel
that tht Bandodkar ~ Ministry was  made to
resign. It was made to resign, I feel, because it
was not a Congress Ministry. [ would like
to ask my hon. friend, the Deputy Minister:
Had it been a Congress Ministry would it
have been asked to resign? I very much fear
that it would not have been the case, some
other way would have been found.

SHRI LOKANATH MISRA: If there was a
Congress Ministry, even if you would have
asked them to resign, they would not have
resigned, That is the pity of it; that is the
difference.

SHRIMATI SHAKUNTALA
PARANJPYE: Now as regards the Kanarese
language being akin to Goans, a lot has been
made of this Konkani language. I know—and X
also come from that part called TConkan' in
Mabharashtra State-people say that Konkani is a
different language from Marathi. Here I would
like the figures to speak. I am going to give my
opinion, but I will let the figures speak. Here are
the figures* \ When the poll was taken, the poll
for Marathi was 72,000, for Konkani 2,000
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and for Kanarese only 20, just a two-digit
figure. So that only shows that Marathi is the
language of Goa. After all the agitation by
Shri Kakasahib Kalelkar and others, that they
wanted Konkani schools, they had some Kon-
kani schools opened. But 1 know it for a fact
because I attended an educational conference in
Goa soon after its liberation, that in those
Konkani schools no children were there. They
did not attend the Konkani schools and those
schools were  absolutely empty, as empty
as a shell. That only proves that Marthi is
the respected language there, that Marathi is
the language that everyone wants to
learn and all this talk of Konkani is just a put-

up story.

A lot has been said about Goans outside Goa
being allowed to vote. It is very strange to me
that Goans who remain outside Goa and
who  when they were asked to declare
themselves as Indian citizens refused to do so
and preferred to say they were Portuguese,
even they—now that the picture has entirely
changed, now that the situation is entirely
different—want to vote for Goa. They want
to have their cake and eat it too. Therefore, I
feel that this idea of oGans outside Goa
being allowed to vot, is absolutely absurd.
Why should Goans who have lived outside for
centuries and generations be allowed to vote?
As somebody said there are, for instance,
Mabharashtrian living in Madhya Pradesh, in
Uttar Pradesh, and so on. When the
Mabharashtra election are going to take
place, are they also to vote in the
Maharashtra  State election? Certainly not.
This holds good in the case of this opinion poll
also. I really cannot understand this kind of
talk. Perhaps it would be said that even those
Goans who died should be allowed to vote.
Let us be practical. Goans ~ now  residing
in Goa should vote. The  Deputy
Minister has said that every opportunity is be-
in g given even to those Goans who want to
register themselves to do so. Those who want
to enroll themselves as voters can get
themselves enrolled. They need not go to Goa
even. The
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hon. Minister said, if I mistake not, that it can
be done by post, by sending a letter. He has
only to satisfy the Election Commission, the
election officers. That is fair enough. Seamen
on the high seas going to different ports, they
also can get themselves enrolled. And a large
time limit is given so that this could be done.
I do not know why there is all this talk about
injustice being done to Goans when they are
no longer Goans.

Now I would also like to point out that
Goa has not been defined in any statute
whatsoever. That is a thing which many
people tried to do, but they have not
succeeded. I feel that this Opinion Poll Bill
has come rather late. I will not say that it has
come at the right time. I would say it ha«
been delayed for a long time. Thera is no
such thing as rushing it through. This Bill is
not being rushed through. It has come after a
very very long delay. This should have
happened long ago. When the elections took
place in 1963 and when the picture was as
clear as day light, this should have happened.
So I say this is late and it is no! being rushed
through.

I agree with my hon. friend Shrl Dharia
that small pockets like Pondi-cherry should
not remain as Union Territories any longer.
They should merge into the big complex and
they should go to Madras or whatever State
is contiguous to them and to which they are
naturally allied.

I have to refer to it, but there hat been
some talk of this Siva Sena, ol
Mabharashtrians being this and that. I would
only like to point out to my friends frm
Mysore that .

AN HON. MEMBER: Not Mysore, but
Gujarat.

SHRIMATI SHAKUNTALA PARAN-
JPYE: I do not want to raise these parochial
issues, these State issues. I believe in all of
us being Indian and I do not believe in
parochial interest* at all. But one has to point
out that such awful incidents every good
Mabharashtrian has absolutely condemned,
this agitation that took place in Bom.
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[Shrimati Shakuntala Paranjptye.] bay. I
for one did it and many others who are
responsible Maharashtrians did it. But events
like that do happen. What happened at
Belgaum when the people were kicked by
police officers like Mr. Louis? But the
occurrence of such incidents dose not raise
our stature. They only bring it down. The less
we speak about these things the better for us
all.

SHRI N. SRI RAMA REDDY: Mr. Vice-
Chairman, as my good colleague Shrimati
Shakuntala Paranjpye was speaking...

SHRI M. N. GOVINDA NAIR: You can
come to this bench so that you . may be away
from Mr. Dharia.

SHRI N. SRI RAMA REDDY: When
Shrimati Shakuntala Paranjpye was speaking
against the existence of Union Territories, I
was reminded of the story of the fox that lost
its tail. The fox that had lost its tail started
advising every other fox in the forest that a
tail" was no more of any use, that it was a
dead weight and so they should all get their
tails removed. The hon. Member's plea also
looks like that.

SHRIMATI SHAKUNTALA
PARANJPYE: Where is the tail here and
where is the fox? I don't under stand this
analogy at all.

SHRI N. SRT RAMA REDDY: Sir, the
story of Goa is a very important one because
it was a thorn in the flesh of India before it
was liberated. This anachronism wa? removed
by the patriotic fervour of the Government of
India which took bold steps to liberate it from
the domination of the foreign rule. I
remember, Sir, that our late lamented
illustrious leader, Shri Jawaharlal Nehru,
moving a Bill after the liberation of Goa, said
this. Then a very historic reference was made,
one which will live for all time to come. He
said this and I quote:
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'A matter of great satisfaction is that this
question has been settled."

That wa, the question of Goa:
"This anachronism—can 1 call it—of

history, has been removed and the
independence of India has become
complete."

Thus, the independence of India waa

complete o, the 16th of December, 1&61
when Goa was liberated from the domination
of a foreign rule. For this the credit goes to
the great Indian National Congress as welL
which was the ruling party.

AN HON. MEMBER: Only to the ruling
party?

SHRI N. SRI RAMA REDDY: I said "as
well".

We had given the people certain

assurances.

SHRI LOKANATH MISRA: This
was clearly reflected in the Goa elections.

SHRI N. SRI RAMA REDDY: We have
given certain assurances to Goa at the time of
its merger with the rest of India as a Union
Territory. I would like to quote here a few
remarks which have fallen from the mouth of
that great statesman, the architect of Free
India, Shri Jawaharlal Nehru. He said:

"We have made it clear that we want
Goa to maintain its separate identity."—

Please mark the words "separate

identity"—
"and separate individuality."—

So it is not on:y separate indentity, but it is
also separate individuality—

"Call them what you will, because in the
course of more than 400 years Goa has had
a separate identity. The course of history
had imparted it some identity. We have no
intention of changing that or suppressing
that identity. In fact, some people have
advised us to
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make another change in the Constitution
and recognise the Konkani language as one
of the official languages of India."

freedom of
terms and
to the
separate

architect of the
talked in these
it is a solemn promise given
Goan  peopQe  that  their

identity and individuality were going
to be preserved. Sir, we are suppos
ed to be having the honour of keep
ing our words

Sir, this
India has

SHRI M. RUTHNASWAMY
(Madras): Only supposed?

SHRI N. SRI RAMA REDDY:

--—--and it is our duty to keep our
words, especially the word of the hero of this
country, the late lamented Shri Jawaharlal
Nehru. What has happened to this assurance
given on the floor -of this great parliament of
India to the Goans? Why should be have gone
back upon it so soon?

SHRI LOKANATH MISRA:
insult; resign from the Congress.

It is an

SHRI M. M. DHARIA: It is misquoting.

SHRI N. SRI RAMA REDDY: Sir, when I
am opposing the Bill I am opposing it for
reasons other than those that were adduced by
the Opposition; certainly not On the ground of
the Opposition's stand in this matter. I am
tracing my arguments to that great leader to
whom I owe a great deal as much as the
country does. Once again he has talked of two
things and there was a lot of advice given to
him then. It was an unbiassed advice. Goa had
a dominant language and that is the Konkani
language. Advice was tend-dered to
Jawaharlal Nehru that the Konkani language
should also be recognised as one of the
national languages of the country and thus
improve the status of the Konkani language.
Konkani is a very big language of the West
Coast and it is seen that advice was tendered
to him to recognise the Kinkani  language
as one of the
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national languages. Probably if it had been
recognised then, it would have solved several
problems, and undue claims on the basis of
language would not have been made now,
undue coercion would not have been used
either on the powers that be or on the people.

Sir, once again I would like to
quote because nothing better could be

done. My speech may not be a sub
stitute for the stand that was taken
by ', Shri Jawaharlal Nehru.

His words are pregnant with meaning and
therefore I am guoting him again:

"In any event I want to make It clear that
we want to give full place to the Konkani
language in Goa and not to ignore or
suppress it in any way."

What more do you require? An assurance was
given that the Konkani language would be
kept as a national language.

SHRI R. T. PARTHASARATHY
(Madras): Would the hon. speaker explain
whether the Konkani language has got a
script to become a national language?

SHRI N. SRI RAMA REDDY: ! am
quoting Shri Jawaharlal Nehru. If you think
you are wiser than Shri Jawaharlal Nehru
then I have nothing to say.

SHRI LOKANATH MTSRA: It is a
quotation from your leader; you cannot
dispute it.

SHRI N. SRI RAMA REDDY: That is the
main language of Goa. He has also said that
Konkani is the main language of Goa.

THE VICE-CHA'"RMAN (SHRI
AKBAT} ALT KHANi: You confine
yours >ur point":: otherwise yoH

will g '
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SHRI N. SHI RAM/* REDDY: Then he
goes on to say:

"A number of people know Marathis as
well and also Kannada but Konkani is the
principal language and we propose to give
it full recognition."

Are we giving full recognition to the Konkani
language by merging it with Maharashtra?

SHRI M. M. DHARIA: Surely.

SHRI N. SRI RAMA REDDY: We are not;
if that is so by all means have it but according
to my reading of the situation we are
suppressing the Konkani language. That is
what 1 feel. So that is the position. At the
same time a lot of autonomy was promised to
Goa and assurances were given from time to
time by the Government as well. It was in
March 1962 that these assurances were given
by Prime Minister Nehru: Susequent-ly also
the matter was considered at various levels.

[THE DEPUTY CHAIRMAN in the
Chair]

Madam, a question was asked in the Lok
Sabha about the status of Goa. Shrimati
Lakshmi Menon answering the question said:

"The Government of
certainly maintain  the
(of Goa) -------

India  will
status quo

Evidently the reference is to Goa; the words
'of Goa' are mine.

"That is the promis, given and the Prime
Minister has expressed that view..."

Here my friend Mr. Dharia was referring to
the elections that were held and the verdict
that was got. Here is the version given by the
Government about those elections. It says:

"As for the rest we And that although
this was an issue fought in the recent
elections there is no majority opinion in
favour of merger."
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That wag the opinion of the Govern, ment
of India then.

SHRI DAHYABHAI V. PATH.; Now they
want the murder of Goa

SHRI N. SRI RAMA REDDY: Please let
me have my say. I also know at that time
when there was th« question of drafting
officers to th« Goan Government there was
soma talk about Mysore also. I was not able
to trace it but I remember Shri Jawaharlal
Nehru got up in thia House and said that
certainly on th« basis of contiguity we know
that Goa is contiguous with Mysore and it if
exactly for this reason that weightaga has
been given to Mysore to draft more of Mysore
officers to the Goan Government. This was
what he said—- I remember very vividly—on
tha floor of this House.

Apart from this Mr. Nanda the the*
Home Minister also has said------------

SHRI M. N. GOVINDAN NAIR: Apart
from what Jawaharlal Nehru said, please let
us know something about your claim on Goa.

SHRI N. SRI RAMA REDDY: I gel able
support from th, leaders—I am of that
opinion—and these are the commitments on
behalf of the party, not of individuals.

SHRI LOKANATH MISRA: Madam, I
would like to be recorded here that Mr. Sri
Rama Reddy is of the opinion that the present
Congress Government is insulting the late
Pandit Jawaharlal Nehru.

SHRI N. SRI RAMA REDDY: Why do
you put words in my mouth? X did not say
that.

SHRI LOKANATH MISRA: That It the
impression we get.

SHRI N. SRI RAMA REDDY: On the 25th
November the Home Minister said on the
floor of the House:

"The Government of India feel that the
present is not the time to do it."



4707 Goa, Daman and Diu

That is, to consider the question of merger.
Whether it is desirable or not is another
question but he said this is not the time to do
it. H, said it would require some time for feel-
ings to settle down. He said "there was a
strong party there—though not in a
majority—which was very much opposed to
merger. That was the verdict of the Home
Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI V.
C. SHUKLA): You should quote in full.

SHRI N. SRI RAMA REDDY: All
right.

SHRI DAHYABHAI V. PATEL: Madam,
when I was pointing this out he raised a point
of order and now he himself is asking him to
read the proceedings of the other House.

SHRI N. SRI RAMA REDDY: It is useful;
therefore 1 am reading. He says:

"It creates difficulties, creates troubles,
and diverts people's attention from the
work of consolidation in Goa and it is
better for a few years to elapse. Then th,
matter may be taken up and let them decide
as they choose.

This is th, position.

THE DEPUTY CHAIRMAN: You come
to your stand. You are just quoting,

SHRI N. SRI RAMA REDDY: Now,
having said this on the position that we have
taken up so far on the utterances of our great
leaders, I would go to the question of the
situation of Goans. Goa is situated in such a
way that it occupies a very great strategic
place in the Indian Union. Therefore, instead
of allowing it to be merged with any other
State, it ought to have been kept as a Union
territory ag it is. Not only that we had given
them a promise. The Congress Parliamentary
Board had said that for
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ten years it would remain as it is. It was
Jawaharlal Nehru's opinion as well that for ten
years we shall allow them to exist as they are.
After ten years only w, will take up the ques-
tion of merger or no merger or keep it as it is.
With regard to the status of Goa, it was
proposed to be considered only after ten years.
In, the meanwhile, within two years, I do not
know what hurry there is, it is being
considered. All right. For some reason it is
being considered. Granted, but justice should
have been done. States are formed on the basis
of contiguity of territory, language, culture
and the future development of the area
concerned. These are som« salient factors that
are taken into consideration. There was a large
amount of opinion in Goa as well as for the
merger of Goa with Mysore. Maybe, it may
not have been very vocal. There may not have
been any fast. There may not have been ap-
peasements on the score of fast, but still there
was some amount of it. Contiguity is there.
Consider Mysore's case, however small it may
be. If it is the opinion of the Goan people that
their territory should be merged with
Mabharashtra and not with Mysore, what harm
would have been done to the cause of Goa if
the issue of its merger with Mysore also was
included? Nothing would have been lost. On
the other hand, it would have been more
broad-based. The opinion would have been
very well expressed and everybody would
have been satisfied.

SHRI LOKANATH MISRA: You do not
have anybody on the Central Parliamentary
Board.

SHRI N. SRI RAMA REDDY: The
question of contiguity was completely
ignored. The territories adjoining it were
completely ignored. The poll was confined
only to the issue of its issue of its merger with
Mabharashtra or remaining as a Union
territory. That was all.

THE DEPUTY CHAIRMAN: Yon have
taken twenty minutes.
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SHRI N. SRI RAMA REDDY: Madam I
am finishing in another three minutes.

THE DEPUTY CHAIRMAN: You have
your amendments and you will get some time
then also.

SHRI N. SRI RAMA REDDY: Shall I
speak on my amendments?

THE DEPUTY CHAIRMAN: You may
speak when the amendments come along.

SHRI N. SRI RAM4. REDDY: Now, I am
not speaking on them. So, on the basis of
contiguity and language there is our case.
Now, it is admitted that Konkani is the
dominant language there. It is the claim of
Mabharash-trians that it is a dialect of Marathi
and the Kannadigas claim it as a dialect of
Kannada. One of the steps which ought to
have been taken before proceeding further is
to determine the basis of the language whether
Konkani is a dialect of Kannada, as claimed
by Mysoreans or whether it is a dialect of
Marathi, as claimed by Maharashtrians. Now,
it is fair if it had been considered at that level.
"Why are we in a mortal hurry about it. Why
are you pushing it through before the general
elections. Sixty days from today the general
elections are going to be held. In the
meanwhile this Bill is being rushed through.
How do we understand the situation. It is not
fair. I do not kno,, what to say. It does not
speak very well of the measure that we pro-
pose to take.

About culture, we wanted to keep the
individuality of the culture of the Goans. We
have promised to retain it and develop it on
that basis. About this merger issue. [ am not a
very happy man I do not believe in these
"Vishalas". The Late Prime Minister at the
time of reorganisation said: "I do not like the
word "Visha-la. It is von' jarring to me." He
said that. Then, why this expansion, for
who«e sake:  Why not wait?
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THE DEPUTY CHAIRMAN: That will
do.

SHRI N. SRI RAMA REDDY: Its
development potential will also bt very much
crippled. Goa is a very important place. It has
a port and it has minerals. It has hydro-elect
potential. All these things would have given
Goans a fair deal if it n mains in the Indian
Union as a Union territory. I am not for
Mysore eithe What is there? There are so
manj Union territories in this country. If Goa
also remains a Union territory you would
have developed it very well. We Would have
made it a very strong and strategic place. W«
would have helped it with all the resources of
the Indian Union.

THE DEPUTY CHAIRMAN: You must
Wind up.

SHRI N. SRI RAMA REDY: I wag very
sorry to hear my friend, Mr. Dharia saying
that there are in Goa persons who owe
allegiance to Lisbon and who ought not to be
in Go*. There are none in Goa who is an anti-
Indian. Everybody in Goa is as much a patriot
as anynone else. I am quit* sure of it and I
would like to quote: —

"Breathes there the man, with soul so

dead,

Who neve, to  himself hath said, This is
my own, my native land;"

That is the situation in Goa with regard to
every individual there. We have no cause to
suspect anybody, but I would only repeat

THE DEPUTY CHAIRMAN: No time to
repeat.

SHRI N. SRI RAMA REDDY: I repeat my
charge that the problem was not fully
considered in all its aspects and the matter
was hustled through and a Government which
is not prepared to be coerced by fast has or at
any rate seems to have succumbed to the fast
of somebody.

THE DEPUTY CHAIRMAN: That will
do.
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SHRI N. SRI RAMA REDDY: I do not
know, at least hereafter, if we shall have to
succumb to fasts. This is the warning I will
give you. Thank you very much.

SHRI M. N. GOVINDAN NAIR:
Madam, I am very glad .

SHRI G. M. MIR (Jammu and Kashmir):
You are from Mysore or Maharashtra?

SHRI M. N. GOVINDAN NAIR: I am
from Kerala. I was glad to hear the speech of
Shri Rama Reddy and to find that at least he
remembers and his Party remembers this part
of the statement he made about Goa, though
everything else is forgotten. Now, I am not
one supporting the Government. In the last
election in Goa, the majority of the people in
the region have expressed themselves in
favour of its merger with Maharashtra. This
is a fact.

SHRI DAHYABHAI V. PATEL: It is a
fraud.

SHRI M. N. GOVINDAN NAIR: The
Congress Party which at that time was very
much against merger fared very badly in that
election.

SHRI PATEL PUTTAPPA (Mysore) :
What was the percentage of Votes?

SHRI M. N. -GOVINDAN NAIR: It was
16 per cent and they did not get even one
seat in Goa.

SHRI B. K. GAIKWAD (Maharashtra) :
Only one.

SHRI M. N. GOVINDAN NAIR:
That was in the other region. There
is a very strong section which wants
to merge Goa with Maharashtra. This
is a fact. Another point is, Goa is a
very beautiful territory. It has very
rich mineral resources. It has one of
the finest natural harbours. All these
exist, | agree. But at the same time
Goa with sucha small population
and with such a small area, can it
continue as an independent State. It
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has at some time or other to merge with
some other part. Even (when the
individuality of Goa was mentioned, that
time limit was given up t, ten years. After ten
years it has to merge with some region or
other, because such a small territory with a
small population of 5 lakhs or so cannot
continue as any other State in India. It has to
merge. That is my second point for
supporting this Bill,

3.p. M.

SHRI LOKANATH MISRA: Man has to
die some time. For that reason should he die
to-day?

SHRI M. N. GOVINDAN NAIR: It is not just
like that. Then there are two claimants. If
merger is a necessity, then there are two
claimants. One claimant is of course Maharash-
tra, and people are really afraid of the
Mabarashtrians in spite  of all your pious

speeches, your non-parochial and broad-
minded  approach, and all that. There i
really some fear in the minds of people. I

do not know to what extent it will pacify them
because, for instance, the Shiva Sena—when

I first heard of it, I thought it was some
religious organisation; because Shiva is
the God of destruction.  Then I understood

that it has something to do with Shivaji and
then it is , very parochial organisation, it
wants to drive out other sections of the people
from Bombay and Maharashtra. If that is the
approach of Maharashtrians, that is a very bad
thing for them. That does not mean that a
territory which was formerly a part of
Mabharashtra should not merge, I am not
bringing these two things together, but I am
telling that your pious speech alone is not
enough. The behaviour should b, there.
Parochialism among Maharashtrians  should
not be developed.i This Shiva Sena and such
other organisations should not be built up
and encouraged. I heard that it was the Home
Minister of that State who rated that
organisation. If tha* H so and if they are
going to have a crusade against all non-Maha-
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rashtrians in Bombay, that will be a very bad
thing for the country, bad thing for Bombay
and bad thing for Maharashtra.

SHRIMATI SHAKUNTALA PAR-
ANJPYE: What do you say about Kerala
people?

SHRI M. N. GOVINDAN NAIR: From
time immemorial we are the only people who
stand for the inte grity of India even from the
time 01 Adi Sankaracharya, do not forgot
that. So instead of making pious speeches you
have to run a campaign among Maharashtrian
friends that parochialism should not be
encouraged. I think the present Home Minis-
ter will take note of this because he is also
charged with parochialism.

SHRIMATI =~ SHAKUNTALA  PAR-
ANJPYE: He is not even piloting the Bill.

SHRI LOKANATH MISRA: That shows a
guilty conscience.

SHRI M. N. GOVINDA NAIR: But my
point is, that should not vitiate our taking a
proper decision on the question of Goa. In
spite of this parochialism when we deal with
the question of

SHRIMATI SHAKUNTALA
ANJPYE: He is taking it for granted.

PAR-

THE DEPUTY CHAIRMAN: That is his
opinion.
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SHRI M. N. GOVINDAN NAYAR: That
is my opinion.

SHRI MULKA GOVINDA REDDY:
What he is saying is on the basis of facts that
are now prevailing In Maharashtra.
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SHRI M. N. GOVINDAN NAIR: Facts
like Shiva Sena. So, it is haunt. ting the minds
of everybody. Have we ever seen such an
opposition for any Bill moved by the
Congress side from the Congress Members? 1
see that except to Maharashtrian friends
nobody also has supported the Bill. Of course
the Minister is from Madhyi Pradesh, he is
helpless, he has to pilot the Bill. But in all the
speeches, except two Maharashtrians, there is
nobody to support. That is why I have tome to
your rescue.

SHRIMATI SHAKUNTALA PAR-
ANIJPYE: That shows that others are Against
Mabharashtra.

SHRI DAHYABHAI V. PATEL: Why are
they against you?

SHRIMATI SHAKUNTALA
ANIJPYE: You should tell us.

PAR-

SHRI M. N. GAVINDAN NAIR: Coming
back to the question of Goa, this question of
language is again raised. I want this question
to be settled once and for all by this opinion
poll or any process show that questions which
can be solved should not be allowed to remain
like this vitiating the whole atmosphere and
creating more problem*. That is why I say it
should be supported. Regarding the question
of language. Konkani is spoken in Goa.
Konkani is spoken in other places, Konkani it
spoken up to Mangalore. In other parts of
Bombay also it is spoken.

THE
Cochin too.

DEPUTY CHAIRMAN: In

SHRI M. N. GOVINDAN NAIR: In my
State also Konkani is spoken. Now an
argument is whether it is a dialect of Marathi
or a dialect of Kannada. If Konkani is a
dialect of Marathi, Goa should go to Maha-
rashtra. If it is a dialect of Kannada, it should
go to Mysore. That is the
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argument. Then it is going to create | other
problems.  What about other ! Konkani-
speaking areas? You will never allow this
boundary question to be settled once and for all
and turn your attention to other matters. Do not
bring in this question of language. I heard the
other day some gen- j tleman from
Kashmir saying that these Saraswat
Brahmins belong nei- j ther to the Kannada
side nor to the j Maharashtrian side; they
all cams from Kashmir. Thenthe Kashmir
people will say. "No, no. We also hare
some claim onthe basis of language".

SHRI G-. M. MIR: Since Mysore and
Mabharashtra are fighting, 1 make a
suggestion “that Goa be merged with
Kashmir.

wr t AT Ufa* i

SHRI M. N. GOVINDAN NAIR: Do
not bring in the question of language. This
territory was under the Portuguese. It was
liberated. It is a small State. Ithas to be
merged with ~ one part or the other.
For these reasons, it is the opinion of the Goan
people themselves that should weigh most
and there, if an amendment is necessary, I
think it should be there saying that if anybody
wants to merge with Mysore, that also
should be ascertained, apart from the opinion
whether  they should merge | with
Maharashtra or not. What is the harm?
Now there are only two questions whether
they are to remain independent or whether
they are to merge with Maharashtra. Why
don't you put in this clause also? What is the
harm there? Nobody is going to object. In
Goa, I do not think there are any people
interested in a merger. Rut the point behind all
this is not even this claim of territory, it is the
question of port. Mysore feels that here is
a small State. Let it remain like that and we
will have an outlet. And if it becomes a part of
Mysore, we can develop that port and compete
with Bombay. That is the feeling
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inside Mr. Nijalingappa and Mr. Sri Rama
Reddy who put what was in his mind. So,
why have all these things? All these ports are
under the Centre. Mysore is not going to
suffer much if it is in Maharashtra or in any
other State. Such ports are under the control
of the Centre. It is not going to create any
problem for the Mysore people. So, on such
small issues, let us not try to work up the
sentiments of the people and their emotions
and create difficulties and troubles. If the
Goan people—of course, the majority of
them—want the merger with Mysore, it
should be there. If the3' want a merger with
Maharashtra, it should be done. If the
majority feels, that they should remain
independent, that should be accepted. But
somehow try to see that this controversy is
ended by this kind of opinion poll. And the
question of Goa . . . (Interruptions)

Another thing is this. He is just reminding
me of what some people say in the Lobby in
private. I never expected my hon. friend will
bring it befor, the House.

SHRI AKBAR ALI KHAN (Andh-ra
Pradesh): That is not fair.

SHRI M. N. GOVINDAN NAIR: He has
been provoking me. I just said that since Goa
is a very beautiful State just like.

SHRI MULKA GOVINDA REDDY: Miss
World is also from Goa. That was what Mr.
Chatterjee was saying.

SHRI A. P. CHATTERIJEE: You do not
know? You are out of date.

SHRI M. N. GOVINDAN NAIR: That
does not mean that it should be left to the
sweet will and pleasure of that girl whom t,
choose.

SHRI DAHYABHAI V. PATEL : Even
before Goa's maturity. That is why ten years
is fixed.

SHRI M. N. GOVINDAN NAIR: Goa has
matured. It has an individuality of its own.
All this has been
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accepted ten years ago. But  even now
you say that it has not matured.
SHRI DAHYABHAI V. PATEL:

That is why I say it is ten years old.

SHRI M. C. SHAH (Gujarat): 1
feel that a new principle is being
evolved by this Bill of taking pool
from ihe concerned parties to ascer

tain their wishes and to finalise very

important  political problems. I do
not know how far this is desire-
able. A country has several prob
lems, formation of States, border
areas, inter-State irrigation and
water problems. And 1 would

like to know from the Government whether it
is going to take up this procedure in
ascertaining all these problems. It is
impossible. We have just seen in this House
the views expressed by the various Members,
how different they are from one another.
Therefore, I think it is necessary that the
Government should ascertain the wishes of
the people in their own I way and then come
to a certain decision. Asking the people to
decide such important issues will perhaps
land us into chaos and the Government cannot
shirk its responsibility to take decisions by
taking a poll in this manner. I would therefore
urge that this is not a desirable procedure. It
is, of course, necessary that Government
should ascertain in its own way the views of
the people concerned, then come to a decision
and then declare it and implement it. But this
is not the way to run the Government.

Secondly, several hon. Members have
stated that solemn assurances were given by
the highest in the Government and toy the
highest in the Congress that Goa will
maintain its own separate entity for years to
come. I do not know why these assurances
have been done away with and they are
faced with this Bill. What was the
necessity? Why has the Government been
hustled in bringing this Bill forward in spite
of the solemn assurances given to the
people of Goa

SABHA ] (Opinion Poll) Bill, 1966 4718

to develop in their own way their economic
sphere under the guidance of the Central
Government. Mysore and Maharashtra may
have their claims. But these assurances must
be fulfilled and for years to come, at least for
ten years this issue should not have been
taken up. But somehow, some pressure from
some quarter has compelled the Government
to bring forward this Bill which is not a
desirable practice.

The question arose as to who shall be able
to vote. I feel that there is not an ordinary
electoral roll to be prepared. Th, fundamental
issue i* t; b, decided whether Goa should
merge, and therefore all persons who have an
existing interest in Goa should have the right
to vote. The voters' list should be so prepared
that all persons, all Goans, who have an
existing interest—I say all Goans who have
an existing interest in Goa— should have the
right to vote, and the ordinary procedure that
you have laid down for our elections should
be liberalised and these people must have the
right t, express their views so that the
Government can come to a proper decision.

Then I come to the question of the merger
about which Mr. Sri Rama Reddy and several
other hon. Members have spoken. In the Bill
two alternatives have been given, whether
Goa should remain as a separate entity under
the Centre or it should merge with
Mabhajrashtra. Why not put in a third
alternative to merge it with Mysore? Mysore
has also a claim. It is for the people of Goa to
decide whether they desire to go with Mysore
or with Maharashtra. Then that alternative
must be there. I do not know why that
alternative has not been provided.

Then, lastly, there is th, question of a poll
being taken in Daman and Diu. There is no
difference of opinion among the people of
Daman and Diu. A vote has to be taken when
ther* is a difference of opinion, when two
view-points are put forward before
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the Government. But in Dam,, and Diu
there are n, two views about opting for
Gujarat and I do not know why this
procedure of taking a poii in Daman and
Diu has been accepted by the Government.

That is all that I have to say. Thank you.

THE DEPUTY CHAIRMAN: Mr.
Gaikwad. Pleas, be very brief.

SHRi B. K. GAIKWAD: Madam Deputy
Chairman, I know the difficulty in getting
tim, for speaking. Eut I shall be very brief.

Generally speaking, I had n, desire to
speak. But so many friends of min, have
criticised the Maharash-trian point of view.
In view of that, !1 have to make my
observations on that point only.

My hon. friend sitting behind me, Mr.
Chatterjee, while speaking said that Goa
should be a separate State. But if h, had
studied the whole problem, the population,
the area and the income of Goans, I think he
would not have said what he has said just
now. You will find that th. population of
Goa is something like six to iseven lakhs
and the strength of the voters is something
like 3,84,000 today. So, how can it be a
State? It is very difficult for me to
understand that. However, because Mr.
Chater-
jee said so I just wanted to reply him
that it cannot be a State.

As regards area, the area is something
like 2,000 sq. miles.

DR. B. N. ANTANI (Gujarat): What
about Haryana?

SHRi B. K. GAIKWAD: It is more lhan
that.

AN HONBLE
Nagaland.

SHRI B. K. GAIKWAD: In Goa you
wilil find that there are about one lakh
Uudents, and as far as my information goes
you will hardly find any student studying
in, what you call Cana-rese. All students
study  Marathi. New 'inder the
circumstances, the question

MEMBER:  And
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arises as to what to do with Goa? The reply
is that it should be joined to any adjacent
State. But to which State it should be joined
is the question. The adjacent State of
Mabharashtra says that it should be joined to
Maharashtra, whereas the other State,
Mysore says that it should be joined to
Mysore. Now while saying so there are so
many questions which arise. Now what
State it should be joined to?

Madam, many people have argued about
language. It is said that  in Goa Konkani
is spoken.  You will find, Madam, that
in Mabharashtra there are two parts. One is
called Konkan and the other is called Dec-
can. In Konkan you will  find that the
people speak Konkani which LS ;;poken in
Goa. Not only that, I can go to the extent of
saying that if you take a ™an from
Mabharashtra from any part to Goa, he will
very conveniently understand the language
which is spoken by the Goans. It is Kon-
kani. Madam, I cannot understand the plea
of my friends from Mysore to join Goa to
Mysore. If a Mysorean is sent there, I think it
will not be possible for him to understand
Konkani. Sy on the basis of language you will
find that it will be convenient to join Goa to
Maharashtra because we have divided so
many States up till  now on the lingustic
basis. If we  have divided States on the
linguistic basis, then why Goa should not be
joined on the linguistic basis to
Maharashtra? Of course, I support this Bill.
Because Goa people are given the right to de-
cide as to where Goa should be joined and
not whether it is Mysore's demand or
Mabharashtra's demand, lat the people of Goa
decide their own fate, and that is why th,
provisions have een made in-the Bill.

SHRI LOKANATH MISRA: But there
is no scope for a decision in favour of
Mysore. It is barred.

SHRI B. K. GAIKWAD: I heard in the
morning the speech of my hon. friend, Shri
Dahyabhai V. Patel. He spoke very
vehemently. Unfortunately
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[Shri B. K. Gaikwad.] I had to go out for
some business and therefore, I could not hear
him. But this is what he was saying that the
Mabharashtrians while demanding always
say—"Zalach Pahije". He emphasised on that
sentence, yhich means it must be done. This
is what lie was saying.

Madam, I just want to draw his attention to
one fact, our national leader, Lokmanya
Tilak, ,sed to say that "Swarajya is my birth-
right and T want to have it today"— fgfifw
TTTUT
sr\faj ff srr| ? #  “rrsr fa/rrsH
THIf* I If Lokmanya Tilak says that "Swarajya
is my birth-right and I want to have it today",
similarly, the Maharashtrians say that this is
our right and we must have it today. I fail to
understand what Mr. Pate] meant by saying
that Perhaps he was just critisising
Maharashtrians.

In this connection, Madam, there is n great
deal of misunderstanding as regards Shiv
Sena which has been formed in Bombay. I
request all hon'ble Members to remove the
misunderstanding which they are having in
their minds. There are no aims ?nd objects of
Shiv Sena. Even if you go through its
constitution you will find that they do not ask
for the removal of any non-Maha-rashtrian
from Bombay. You will find that in Bombay
almost all classes of people from all the States
are residing there peacefuly. It is a
cosmopolitan-city.

THE DEPUTY CHAIRMAN: You must
wind up. You wanted only 6vp

minutes.

SHRI B. K. GAIKWAD: Madam,
the Congress got only 16 per cent,
votes in the last electios. It is a fact.

But I must tell you, Madam, that they
got 16 per cent, votes only because
they were not supporting the demand
of the people in Goa; whatever the
Goans were demanding, Congress
were not supporting them. That is
why the Goanese taught the Congress
a lesson. They were defeated on this
issue. i"l
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THE DEPUTY CHAIRMAN- Please wind
up.

SHRI B. K. GAIKWAD: So let there be n,
misunderstanding. Generally speaking, the
last elections were fought on the language
issue if you just try to understand it. Gener-lly
speaking, Goa would have been merged in
Maharashtra immediately after the results of
the elections were declared. But the
Government could not do it.

So many. hon. friends. Mr. Sri Rama
Reddy and others, were just referring to what
Pandit Nehru had said. What Pandit Nehru
said was the reason for the Congress defeat in
Goa. Now the Congress people are realising
that difficulty. Now they have come to the
conclusion that they could respect the views
of the people living in particular areas.
Therefore, nobody should blame the Congress
for what they are doing as regards Goa.

Then, my hon'ble friend, Mr. Sri
Rama Reddy, says "Why not merge it
with Mysore?" I have given my ex-

, planation So it is not necessary to
say more.

SHRI K. K. SHAH (Mabharashtra): The
Mysore people are clever. They did not want
to be defeated.

SHRI B. K. GAIKWAD: Madam, I whole-
heartedly support this Bill on behalf of the
Repulican Party and I say that whatever the
Government have don, as regards Goa they
are giving importance to the views of the
people, and that is why we support the Bill.

SHRI V. C, SHUKLA: Madam Deputy
Chairman, I am very thankful to the hon'ble
Members who took part in this debate. I am
afraid that the provisions of this Bill have not
been clearly appriciated by some of the
hon'ble Members who have taken part in this
discussion. As I said in my opening speech,
this Bill is only restricted to the creation of a
machin-
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er, for ascertaining the wishes of the people
of this territory. This Bill by itself doeg not
determine the future status of these
territories. For that purpose another Bill will
have to be brought before this hon'ble House,
and then all these things which have been
now discussed today could be discussed. This
is only for creating a proper machinery by
which we can b, assured about the wishes of
the local people and the people who will be
affected by this question.

Hon'ble Shri Patel said that the Bill was
passed by the Lok Sabh, in a very queer
fashion. I must say that a whole day was
devoted for this Bilj and we sat extra time to
finish off this Bill. Every opportunity was
given to every Member to express his
opinion and there was no discussion barred.
And it was only after the fullest consideration
that this Bill was passed unanimously by the
lower House.

SHRI DAHYABHAI V. PATEL: After
everybody had left.

SHRI V. C. SHUKLA: There was
sufficient quorum and everything, and there
W8 1o question of everybody having left.

SHRI DAHYABHAI V. PATEL: There
was no quorum in the House.

SHRI V. C. SHUKLA; This is very
strange. No House can function without a
quorum. The question of merit of whether
Goa should go to Maharashtra or Mysore or
should remain as a Union Territory is not the
thing which is under discussion today. We
are only discussing whether we can provide a
proper machinery to the people of Goa to
express their true wishes. In this respect
certain points have been raised and I would
confine my reply only to these points.

The most important point which has been
agitating the minds of Members her, and some
people outside is whether all those who live in
Goa would have , chance of participating
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1 in this Opinion Poll. I have already |
indicated that all those who are normally
resident in Goa will have a chance to

participate in this Opinion Poll.  If their
names are not found in the roll
which has been prepared for these

elections and which is also going to be used for
this purpose, they can apply even by post
without any fees whatsoever and if they satisfy
the requirement of 'ordinarily resident' in
Goa, they will be included in the list and even
a few days prior to this Poll their names can
be included. There is no question of barring
anybody from taking part in this Poll. Of
cours, we are opposed to this view that
people  who were in GO, in 1961 or at the
time when the Citizenship Order was  issued
only should be called Goans and nobody else.
We do not want to be a party to this hypothesis
that Goan is a race and anybody who went  to
Goa after liberation is not a  Goan. According
to us anybody who lives in Goa, who works
in Goa, whether he is a person coming from
Mysore or Maharashtra or Madhya Pradesh or
Punjab or Kashmir is a Goan. He must be
given full chance to  determine the future
status of his homeland. So we are very clear
on thi* matter.

Allegations were made that we were
trying to rush through this Bill here. There is
no question of rushing through anything.
Actually speaking Pandit Jawaharlal Nehru,
why wa* quoted to an extent by Shri Reddy
but he stepped short of the most important
thing he said in the Lok Sabha where he
said:

"The Government of India does not see
any need for any hurry in this matter. It is
immaterial whether it is don, after 5 years
or 10 years' time."

That is to say it was never the intention of
the Government nor of th« Prime Minister to
say that the Opinion
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Poll or the question of determining the
question of the status of this territory
should be taken after 10 years or 15 years
or 5 years. It was left to the discretion of
the Government and after the popular
election in Goa, there has been a persistent
pressure from the people of Goa
themselves for a final decision about their
status. Because of the lingering doubts, be-
cause of the uncertainties, the deve-
lopmental work in the Union Territory was
suffering. Because the future status was not
certain, a lot of things were being
postponed. So we came to the conclusion
that it would be in the best interest of th,
territory if a final decision is taken about
the future status as quickly as possible and
therefore this Bill has been brought before
this House.

Some Members raised the question of
constitutional impropriety and other things
but this matter has been satisfactorily
cleared.

Some Members referred to the
Ministry and asked why the Goa
Ministry was made to resign. First of all, the
Goa Ministry was not made to resign. They
themselves took the decision to resign and
we accepted that decision of the Ministry
and it is not a question of any Ministry re-
signing before the elections. This is not an
election. As the House knows, this is an
Opinion Poll which wil be b, taken for the
first time here and if the Ministry decides
that  while the future status of this territory
is being determined, they do not want to be
in office, we are not  going to tell them that
they should remain in office and if it was a
question of elections, the question of
resignation of th,  Ministry does not arise
because the Ministry is  not the
authority which conducts the elections either

in the States or in the Centre. It is an
independent Election Commission
which conducts the elections. So the

question of  resignation of  the Minitries

dees not come in.

now tak, up the
consideration of the Bill.
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Questions wer, raised about Konkini and
other things. I do not think I should go into all
those things because this Bill ig not concerned
with all that. We are only concerned with the
machinery which should be provided for the
people to express their views about this matter
and I hope the Bill will receive the unanimous
support of the House.

THE DEPUTY CHAIRMAN: I shall first
put the amendment to the vote.

The question is:

"That th, Bill to provide for taking an
Opinion Poll to ascertain the wishes of the
electors of Goa, Daman and Diu with
regard to the future status there of and for
matters connected therewith as passed by
the Lok Sabha, be referred to a Select
Committee of the Rajya Sajbha of eight
Members;—

1. Shri Mulka Govinda Reddy.

2. Shri V. M. Chordia.

3. Shri Rajnarain.

4. Shri Niren Ghosh.

5. Shri Chitta Bas,

6. Shri Abdul Ghani..

7. Shri B. N. Antani.

8. "he mover (Shri Dahyabhai
V. Patel).

with instructions to report by the first day
of the next session."

The TiMion was negatived.

THE DEPUTY CHAIRMAN: I shall now
put the motion.

The question is.

"That the Bill to provide for taking of an
Opinion Poll to ascertain the wishes of the
electors of Goa, Daman and Diu with
regard to the future status thereof and for
matters connected therewith, as passed by
the Lok Sabha, be taken into consideration.

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
clause by clause
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Clause 2—Definitions
SHRI DAHYABHAI V. PATEL: I move:

"That at page 2, after line 22, the
following be inserted, namely:

'(ff) KJoan' means a person born in

Goa, Daman and Diu who became a

citizen of India on the 20th day of

December 1961 by virtue of the

provisions of the Goa, Dman and Diu
(Citizenship) Order, 1962." \

(The amendment also stood in the name of

Shri Loknath Misra.) .

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—Opinion Poll to  ascertain
the future status of Goa, Daman
and [Diu.
SHRI A. P. CHATTERJEE: I move:
2. "That at page 3,
the  words  'Union

line 4, after
territory’  the

words 'or should form a new State
be inserted."
I also move:

3. "That at page 3, line 7, after
the words 'Union territory' the
words 'or should form a separate

State' be inserted."
SHRI N SRI RAMA REDDY: 1 move:

11. "That page 3, line 3, after the word
'Maharashtra' the words 'or Mysore' be
inserted."

The questions were proposed.

SHRI A. P. CHATTERIJEE: As a matter of
fact [ have given only this verbal addition to
sub-clauses (a) and (b) of clause 3. Clause 3
says.

"An Opinion Poll shall be taken for the
purpose of  ascertaining—

(a) the wishes of the electors of Goa
as to whether Goa should merge in th,
State of Maharash-
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tra or  should
Territory".

continue to b Union

I have added that another choice should be
given to the people of Go» by saying 'or
should form , separate State'. Similarly, I hav,
added those words 'or should form a separate
State' at the end of sub-clause (b). The resaons
are obvious because as far as the question of
the future status of th, people of Goa is
concerned, the people of Goa have been given
two very restricted choices—whether they
should form part of Maharashtra or should
form a Union Territory. Now Goa, as | said
carlier, has been an entity leading a separate
existence for the last 400 or 500 years. It may
b, that Konkani is a dialect of Mara-thi or it
may not be so. I am not going into that
question but you will agree that even if a
particular language may be, to all intents and
purposes, a dialect of another language, still it
has happened in India that a separate State
had been formed. Look at Assam Well, even
Rabindr, Nath Tagore had said that Assamese
was a dialect of Bengali, But that did not
prevent Assamese taking up this stand that
Assamese language is a different language.
And you know that Asam is a different State,
and you know the langauge problem or the
language difficulties that were caused there
°°" cause Assamese, as a language, was not
being given proper respect, due respect as it
should have got. Therefore, the question
whether a langauge is a dialect or not, that
question is absolutely academic. The question
is what th, people think about their langauge.
Do they think that Konkani is , dilect of
Marathi, or do they think that Konkani should
be regarded as a separate language and should
be given the statu* of a separate langauge?
Therefore, language is not the only question
that is the criterion here. If you look in-
ternationally also, you will find that Look at
Sudetanland. The people there spoke German,
and when Hitler wanted to annex
Sudetanland, it was regarded as an
infringement of the rights of the people of
Sudetanland
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though they spoke German. Well, that was no
reason why Sudetenland should form part of
the Third Reich. Because the Austrians speak
German, can it be any reason why the
Austrian people should have formed part of
the Third Reich? I do not say that the Goan
people will not say, or cannot say in the
Opinion Poll that their language is , dialeex of
Marathi and therefore they should merge with
Mabharashtra. I am not saying that, but what |
am saying is this that you must give free
choice to the people of Goa. It may be that
Goan people may now say—if they are given
that choice—that "though our langauge is a
dialect of Marathi, well, we think, because we
have ied a separate existence i°" ™ hundred
years, our langauge should be given separate
status, should b, given separate consideration,
and w, think that we should form a separate
State. It has also been hinted at that it may not
be a viable State. Now it has happened so
often that even a small number of people have
formed States both in India as well as abroad.
Look at the question of Haryana. Look, at
Nagaland. The people, though they are very
small in number, they are clamouring for new
States and they are getting new States. So
what is the point in saying that because the
Goan people are only ten lakhs in number,
therefore, they cannot form a separate State?
Well, if they form a separate State, I think,
their wishes for self-development, for
economic consolidation, will b, better realised
than if they are relegated to the status of being
a Union Territory. Therefore, Madam Deputy
Chairman, I am saying that you give this
choice also to the people of Goa whether they
should form a new State. I think the hon.
Minister will consider it.

[7 DEC.

THE DEPUTY CHAIRMAN: Do you
want to speak on your amendment?

SHRI N. SRI RAMA REDDY: My
amendment is a very simple amendment.,
only two words to be added in

1966 1

(Opinion Poll) Bill, 1966 4730

sub-clause 3(a), to add the words "or Mysore"
after the word "Maharashtra" in line 3 of that
sub-clause. With this small amendment it
reads like this:

"The wishes of the electors of Goa as
to  whether Goa should merge in the
State of Maharash- -tra  or Mysore or
should continue to be Union territory;".

This is a very simple amendment. I claim it
on this—which I have not mentioned
before—that the Konkani-speaking people in
Mysore State are about six to seven lakhs and
th« population of Goa is about ten lakhs or so.
Therefore, the affinity, on the basis of
language, of Goa to Mysore is much greater
than the affinity, naturally on the basis of
language that should prevail between Goa and
Maharashtra. Trere-fore, it is a very simple
amendment and I request my friend to accept
it.

SHRI V. C. SHUKLA: Madam Deputy
Chairman, only such alternatives have been
provided in this Bill which were thrown up
during the elections in Goa in . 1963, and
questions which did not agitate the mind of
the people, which were not thrown up in that
manner during the elections, it was thought it
would not b» proper to include them in the
option which was to be offered to the people
of Goa, and because of this we have only
offered such option which actually came
before the people of Goa during the elections
in 1963. In view of this we are unable to
accept either of these amendments.

THE DEPUTY CHAIRMAN: Are you
pressing your amendment, Mr. Chatterjee?

SHRI A. P. CHATTERIJEE: Yes.

THE DEPUTY CHAIRMAN: I am putting
amendment No. 2 to vote. The question is:

2. "That at page 3, line 4, after the words
'Union territory" the words "or should form
a new State" be inserted."
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THE DEPUTY CHAIRMAN:
Noes have it.

SHRI DAHYABHAI V. PATEL: We want
to record it.

SHRI A. P. CHATTERJEE: We want a
Division.

THE DEPUTY CHAIRMAN: Why don't
you stand up? This will also go on record.

SHRI LOKANATH MISRA: The names
will not go on record. That is the difficulty.
But in case of a Division through that
instrument, the names also go on record.

SHRI DAHYABHAI V. PATEL: 1t is very
essential that the names should be recorded; it
is essential here.

THE DEPUTY CHAIRMAN: I do not
think a Division of that kind is necessary. It is
obvious that Noes have it. I shall take a count
of the votes if you please stand up. It is in the
discretion of the Chair, and if I find" that there
is any difference between this count of votes
and the voice vote earlier taken, if I have any
doubt, then a Division can be taken.

SHRI DAHYABHAI V. PATEL: If you
take a count, will the names also be recorded?

St THAATTAW : AT AT, 0F FATT

qTEE UTE WIS | Fa AALAZ FE 3 %
Obviously Ayes or Noes have it.

T ATz WY ®E fedram grasar 2 7
Iggafa ¢ I F faw § w7
i  fr @2 &1 smeT

S T ¢ THF A A

THE DEPUTY CHAIRMAN: I want those
who are in favour of this amendment to
please stand up.

*ft TRACEAW : AF TAT 2 | AT
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SHRI DAHYABHAI V. PATEL: But
please have the names recorded. We are
prepared to co-operate with you in saving
time, but the names must be recorded. We are
willing to co-operate with you in saving time,
but the names must be recorded.

(The House divided.)

THE DEPUTY CHAIRMAN: Ayes— 11;
Noes—42.

AYES—I11

Antani, Dr. B. N. Chatterjee, Shri A. P.
Ghosh, Shri Niren Gurupada Swamy Shri
M. S. Lalitha (Rajagopalan), Shrimati
Misra, Shri Lokanath Mohinder Kaur,
Shrimati Patel, Shri Dahyabhai V. Patel,
Shri Sundar Mani Reddy, Shri Mulka
Govinda Ruthnaswamy, Shri M.

NOES—42 Abdul
Shakoor, Moulana Ammanna Raja,
Shrimati C. Anandan, Shri T. V.
Anis Kidwai, Shrimati
Annapurna Devi Thimmareddy, Shrimati
Asthana, Shri L. D. Bhandari, Shri Sundar
Singh Chaman Lall, Diwan Dass, Shri
Mahabir Dharia, Shri M. M. Dikshit, Shri
Umashankar Doogar, Shri R. S. Gilbert, Shri
A. C. Indira Gandhi, Shrimati Jairamdas
Daulatram, Shri Khan, Shri Akbar Ali
Khaitan, Shri R. P. Krishan Kant, Shri
Kulkarni, Shri B. T. Kurre, Shri Dayaldas
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Mallikarjunudu, Shri K. P.
Mary Naidu, Miss
Mir, Shri G. M.

Muhammad Ishaque, Shri
1'ande, Shri C. D.
Parthasarathy, Shri R. T.
Phulrenu Guha, Dr. Shrimati
Purkayastha, Shri M.
Pushpaben Janardanrai Mehta,
Siavnekar, Shri B. S. Seeta Yudhvir, Shrimati
Shakuntala Paranjpye, Shrimati Shukla, Shri
M. P. Siddhantalankar, Prof.  Satyavrata
Supakar, Shri S. Swamy, Shri N. R. M.
Tapase, Shri G. D. Tiwary, Pt. Bhawaniprasad
Vaishampayen, Shri S. K. Varma, Shri C. L.
Varma, Shri Niranjan Vidyawati Chaturvedi,

Shrimati

Shrimati

The motion was regatived.

THE DEPUTY CHAIRMAN: And so
amendment No. 3 is barred. The next
amendment is No. 11 standing in the name of
Shri N. Sri Rama Reddy. Are you pressing
it?

SHRI N. SRI RAMA REDDY: Madam, I
want to say a few words on my amendment.

THE DEPUTY CHAIRMAN: You have
already spoken and alter the Minister had
given his reply I do not think you can say
anything at this stage.

SHRI N. SRI RAMA REDDY: Then,
Madam, I beg leave of the House to withdraw
my amendment.

THE DEPUTY CHAIRMAN: Has he the
leave of the House to withdraw his
amendment?

SEVERAL HON. MEMBERS: No, .no.
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SHRI LOKANATH MISRA: Madam, let
us have a division.

THE DEPUTY CHAIRMAN: The
question is:

11. "That at page 3-, line 3, after the
word 'Maharashtra' the words 'or Mysore'
be inserted."

The motion was negatived.

SHRI LOKANATH MISRA: That means,
Madam, that Shri Sri Rama Reddy cannot
withdraw his amendment.

THE DEPUTY CHAIRMAN: 1 have
declared that the Noes have it. So the
amendment is lost. I do not know what is this
confusion that Mr. Loka-nath Misra has.

SHRI LOKANATH MISRA: Madam, the
point is, the hon. Member wanted the
permission of the House to withdraw his
amendment and several of us said, "No, it
cannot be withdrawn".

SEVERAL HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: No, this is
not the position. Since you insisted that it
should not be withdrawn, I put the
amendment to vote and it has been lost.

The question is:,
"That clause 3 stand part of
The motion was adopted.

the Bill."

Clause 3 was added to the Bill

Clause 4—Persons entitled to vote at
opinion poll

SHRI DAHYABHAI V. PATEL: Madam,
I beg to move:
6. "That at page 3, lines 9-10, the words
'and no other person' be deleted."

7. "That at page 3, after line 11, the
following Proviso be inserted, namely:—

'Provided that all those persons who
are Goanese but whose
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names are not included in the electoral
roll of an assembly-constituency for the
time being in force in Goa by reason
only of their not being ordinarily resi-

dent in Goa, shall be entitled to vote'.

8 "That at page 3, line 13, the words
'and no other person' be deleted."

9. "That at page 3, after line 15, the
following Proviso be inserted, namely:—

Provided that all ' those persons whose
native place is Daman or Diu but whose
names are not included in the electoral
roll's of the Daman assembly
constituency or the Diu assembly
constituency by reason only of their not
being ordinarily resident in Daman or
Diu, shall be entitled to vote'."

(The amendments also stood in the name
of Shri Lokanath Misre).

The questions were putand the motions
were negatived.
THE DEPUTY CHAIRMAN: The

question is:
"That clause 4 stand part of the , Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 and 6 were added to the Bill.

Clause 7—Opinion Poll Commissioner

SHRI DAHYABHAI
Madam, I beg to move:

V. PATEL: [

4. "That at page 4, line 2, for the words
'an officer of Government' the words 'an
officer of the Central Government, not being
an officer on | deputation with the
Administration of Goa, Daman and Diu' be
substi- j tuted."

(The amendment also stood in the name of
Shri Loknath Misra).
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Madam, I do not want to detain the I House
long and I shall briefly explain I  that my
amendment  refers to  the question of
officers of Government, of the Central
Government, who will be in charge of the poll.
It is well known that in this country situated
as we are, there is a large illiterate population
and so the officers who are  in charge of the
polls play a very  important role. Therefore,
for the sake of fair and free elections we
demand that the officers who are there in this
poll, who are in charge of the polling

arrangements, should be neither from
Maharashtra nor from any of the
neighbouring States. Let there be people
who are neutral so that we get a proper idea.

Madam, the whole purpose of moving all
these amendments is to get a proper idea, to get
the democratic vote of the people and j to
fulfil the assurances that were given to the
people of Goa, repeated by different
people, by the Prime Minister and the President
of India, again and again, I am sorry,
Madam, the Government has not thought it fit
yet to retrace their steps. Of course, we know
all about  the assurances that the Congress
gave the people before independence. So
many assurances were given to the people,
even by the Prime Minister. The
Seventeenth Amendment of th, Constitution is
an example in point. The people were
assured, particularly the peasants and
agriculturists, that their lands would remain,
that no one would touch them. But as soon as
the Congress got power one of the first acts of

theirs was to deprive the poor
agriculturists  of their land.  Similarly in this
4Pp. M.

SHRI G. M. MIR: It is the rich
agriculturists who have been deprived.

SHRI DAHYABHAI V. PATEL: You
call a man who has got 30 acres as a
zamindar? What is the ceiling in Gujarat?
Come and have a look. It is most atrocious
that you call a man who has got 20 to 30
acres
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DIWAN CHAMAN LALL (Punjab): What
is the ceiling in the Punjab?

SHRI DAHYABHAI V. PATEL: You are
zamindars: the Punjabi people are zamindars.

DIWAN CHAMAN LALL: The ceiling
there is 30 standard acres. You are utterly
ignorant of the situation. You are completely
ignorant.

SHRI DAHYABHAI V. PATEL: Madam,
I protest against this sort of interruptions.

DIWAN CHAMAN LALL: 1 think my
hon. friend is utterly ignorant of the situation.

SHRI DAHYABHAI V. pATEL: You are
utterly ignorant of what assurances your leader
gave. Read the Resolution of the Karachi
Congress, the Resolution that was moved by
Pandit Jawaharlal Nehru. Here assurances
were given to the people of Goa and the same
Congress Party is repudiating those assurances
given to the people of Goa. They are doing it
because  Maharashtra is  bullying the
Government and this Government has
succumbed to this bullying. Of course the
present Home Minister comes from.
Mabharashtra. This Government < is being
bullied .

SHRIMATI SHAKUNTALA
PARANJPYE: Madam, I protest against this.

SHRIDAHYABHAI V. PATEL:
because Maharashtra wants this to be done.
And is this an honest way of voting. How is it
being taken? How many people on the
opposite side spoke for the Bill and how
many spoke against it? Is this honest voting?
People on the opposite side who spoke
against the Bill are being coerced to vote for
this Bill. Therefore the whole process is a
fraud

DIWAN CHAMAN LALL: Madam, I
protect against the statement of my friend.
Nobody is being coerced.

[RAJYA SABHA]
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have not been coerced; nobody on this side
has been coerced.

SHRI M. M. DHARIA: We protest against
the scandalous remarks of Mr. Dahyabhai
Patel

{Interruptions.)

SHRI DAHYABHAI V. PATEL
Poisonous? I think all the poisor comes
from Shiva sena; from nobody else.  They
are looting petty small shopkeepers; that is
poison.

And look at the manner in which the Home
Minister took up the Bill in that House and he
persists in misleading this House. He said
openly at six o'clock that the Bill would not
be taken up and in one hour he took it up.
Then he comes here and says that the Bill had
a full discussion fcnere. My friend, Mr.
Dandekar who had so many amendments in
his name did not get an opportunity to move
them because he misled the House and the
Opposition members left. There was actually
no quorum in the House at that time and here
the Deputy Home Minister gets up and
misleads the House. The whole thing is a
fraud.

THE DEPUTY CHAIRMAN: You are
given an opportunity to put things right here.

SHRI DAHYABHAI V. PATEL: It is a
deception that is practised against the people.

_ SHRI K. K. SHAH: He cannot question the

proceedings of the other House.

SHRI M. M. DHARIA: Is it fair, Madam.

(.Interruptions.)

SHRI DAHYABHAI V. PATEL: Look at
the noisy interruptions Unless he sits down [
will not.

SHRI M. M. DHARIA: On e point of
order, Madam.

I THE DEPUTY CHAIRMAN: What
I isit?



4739 %> Daman andDiu [7 DEC.

SHRr M. M. DHARIA: Is it fair tor an hon.
Member of this House to say that there was
no quorum in the other House and they
carried on their proceedings without a
quorum? No House can carry on without a
quorum; it is the basic principle. And to say
like that is condemning the Lok Sabha. It is
not fair on the part of Mr. Dahyabhai Patel to
say that.

SHRI DAHYABHAI V. PATEL: Madam, I
thought that the motto of our Government was
'Satyameva jayathe' but under this regime of
'Satyameva jayathe' sathyam is being
suppressed by loud voices. This is &n
example of what is being done by the
Congress; this is an example of what you are
doing to the poor people of Goa. You want to
suppress their voice. It is wrong for you to do
that. In a democracy the voice of the people,
whether you like it or not, should be allowed
to be expressed. They should have the liberty
to express their views, whether you like those
views or not. Under the wrong advice that the
Shiva sena is giving the voice of the people is
being suppressed. You will never be able to
suppress the voice of the people. It tias been
tried everywhere. You may carry the day by
your whip but the voice of the people can
never be suppressed. Remember that there are
people who cherish their liberty and the liberty
of the country and by this sort of voting and
by these tactics their voice can never be
suppressed.

The question was proposed.

SHRI
Madam

LOKANATH MISRA:

THE DEPUTY CHAIRMAN: You also
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want to speak? All right. No reflection on the
other place.

SHRI LOKANATH MISRA: But re-
flection on the Home Minister.
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SHRI A. P. CHATTERJEE: And no
provincialism also.

SHRI LOKANATH MISRA: Madam, if an
example could be taken from the ideal gesture
of the Ministry in Goa, it should have been
taken by the Home Ministry first. I endorse
whatever has been said by my leader
regarding the Maharashtrians being kept in
charge of the poll in Goa during the opinion
poll. There would be definite difficulty, there
would be definite prejudice i, getting a free
and fair opinion.

SHRI DAHYABHAI V. PATEL: They
gave a demonstration here just now.

SHRI LOKANATH MISRA: It would be
unfair if officers from the particular State
which is mentioned in the Bill and in favour
of which opinion is to be expressed in the poll
were to be there. Therefore I would very
much want an assurance from the hon.
Deputy Home Minister that there would be no
Mabharashtrians conducting this opinion poll.

Secondly, I had raised an objection on the
day on which the statement was made by the
other Deputy Home Minister regarding the
Lieut. Governor. That is a relevant point in
this regard. The top man who is in charge of
the administration who is only a civil servant
must go. If the popular Ministry showed a
good gesture by resigning why should not a
civil servant be removed if there is any
suspicion in the country, if there is any doubt
in the mind of anybody, that he might
prejudice the poll in favour of a particular
State? He is a Maharashtrian; whatever might
be said in his favour by the Deputy Minister
he is a Maharashtrian and therefore 1 very
much take exception to a' Maharashtrian
heading the administration while the poll is
being taken in favour of Maharashtra.
Therefore, Madam, I would like to
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[Shri Lokanath Misra.] have a categorical
assurance from the | Deputy Home Minister,
before this particular amendment is put to
vote, that he would see that the Lieut.
Governor who is now in charge of th, Goa
Administration would be transferred before
the poll is taken. If that is not done there
would be still a doubt, , suspicion, in the coun-
try and it would be very difficult for the
Government to dispel it from the minds of
those who suspect that it would not be a free
and fair opinion poll but a prejudiced one.

SHRI MULKA GOVINDA REDDY:
Madam, this is a very simple amendment
moved by Mr. Dahyabhai and Mr. Lokanath.
We all want that a fair and free exercise of
vote is given to the people of Goa, there
should be impartiality and that the people of
Goa should have unfettered freedom to
exercise their vote. There should be no
coercion, no intimidation. Mr. Dahyabhai
was quoting an example of how in an
election in Gujarat one polling officer was
marking the ballot paper for the candidate—
obviously for the Congress candidate—even
vhough the illiterate voter wanted the mark
to be put in favour of the Opposition
candidate. So it is likely, if an interested
party is there as the officer, ihat he will take
advantage of the situation. We have seen so
many instances. They will abdicate their
authority, their sense of justice, fair-
mindedness and they will become parochial
and try to interfere particularly when they
deal with illiterate voters who go to the
polling booth by asking them to vote for a
particular candidate in the case of elections
and in this case for a particular idea. In order
to see there is no reflection on the officers
and since we want to have an impartial poll,
it is better to avoid any officer of any
neighbouring State, either Maharashtra or
Mysore, working in the conduct of the poll.
Therefore this is a sound amendment that has
been moved and there should be no difficulty
for the Government to accept this.
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SHRIMATI SHAKUNTALA
PARANJPYE: Madam, objection has been
taken to the Lieut. Governor, Mr. Damie,
being in charge of the Administration.
Let me tell friends, Mr. Dahyabhai Patel
and h Mulka Govinda Reddy that this Lir
Governor is not a Maharashtrian. He is a
U.P.-ite and

THE DEPUTY CHAIRMAN: T will do.

SHRI V. C. SHUKLA: I am very sorry
that such things have been said here in the
House. First of all, of 10,000 Officers,
Government s vants, who are serving in the
Union territory of Goa, Daman and Diu,
only about 280 Officers are from Ma rashtra.
(Interruption.) Secondly, opinion poll that is
going to be o ducted is not going to be
conducted by the Lieut. Governor. It is goin<;
be conducted by the Chief Election
Commissioner of India and by the persons
appointed by him.  (Interr tions.) I do not
yield to such inl sions on my time.

SHRI DAHYABHAI V. PATEL: It is a
relevant point.

SHRIV. C. SHUKLA: The other thing
is that the particular OfFn whose name has
been mentioned i this regard, is known for
his integi and sense of freedom. He is not go
to be involved in any of this thing and we
are sure of that. So, hor Members need
not have any fear about this. One thing I
want to mak clear. There is no coercion and
th< is no bullying of any kind. ~We hs not
been accustomed .

SHRI DAHYABHAI V. PATEL:
there.

It is

SHRI V. C. SHUKLA: ... to say bullying or
coercion, nor do w< submit to such things.
And if Mr. Dahyabhai Patel says that the
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masses of India are ignorant, are illiterate and
are guided by the officers, it may be the
opinion of his Party about the Indian people.

SHRI DAHYABHAI V. PATEL: It is a
matter of record.

SHRI V. C. SHUKLA: I will not say that.
My Party ,nd the Government believe in the
collective wisdom of our people, who are as
good as any other people in any other part of
the world. We do not call our people illiterate
and ignorant. They are as good as any people
in the world and I am quite sure they will
express lheir opinion in the proper way. I
emphatically oppose this amendment. 1' am
not able to accept it at all.

THE DEPUTY CHAIRMAN: The
question is:

4. "That at page 4, line 2, for the
words 'an officer of Government'
the words 'an officer of the Central
Government, not being an officer on
deputation  with  the  Administration
of Goa, Daman and Diu' be substi
tuted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 7 stand part of the Bill."

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8—Assistant opinion poll com-
missioners

SHRI DAHYABHAI V. PATEL: Madam,
I move:

5. "That at page 4, lines 5-6, for
the words ‘'an officer of Govern
ment' the words 'an officer of the
Central Government, not being an
officer on deputation with the Ad
ministration of Goa, Daman and
Diu' be substituted."

(The amendment also stood in the name of
Shri Lokanath Misra.)
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SHRI N. SRI RAMA REDDY: Madam, I
move:

12. "That at page 4, lines 3-4, after the
words 'one o, more persons' the words 'who
shall not be Gaanese, Maharashtrian or
Myso-rean' be inserted."

The questions were proposed.

SHRI N. SRI RAMA REDDY: I am
moving my amendment and it is for me to
withdraw it later if I feel so.

SHRI DAHYABHAI V. PATEL: That is
coercion, in spite of the Home Minister's
denial, and we see the example in the House.
They are thoroughly demoralised.

THE DEPUTY CHAIRMAN: I am putting
your amendment to vote.

SHRI DAHYABHAI V. PATEL: Yes.

THE DEPUTY CHAIRMAN: The
question is:

5. "That at page 4, lines 5-6, for the
words 'an officer of Government® the
words 'an officer of the Central
Government, not being an officer on
deputation with the Administration of Goa,
Daman and Diu' be substituted." '

The motion was negatived.

THE DEPUTY CHAIRMAN: Are you
withdrawing your amendment, Mr. Sri Rama
Reddy?

SHRI N. SRI RAMA REDDY: I would
like to say a few words.

SHRI M. N. GOVINDAN NAIR: We do
not want to hear him. We want to know
whether he is withdrawing it.

SHRI N. SRI RAMA REDDY: Why do you
advocate on my behalf? While I congratulate
the Bandodkar Government on having
resigned and made it-possible to conduct a
free and fair
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[Shri N. Sri Ram, Reddy.]

election or opinion poll in Goa, I would like
to impress upon the Government the need to
extend this fairness and freedom on a wider
scale. Let it breath through all the ranks that
are conducting these elections. So, 1 would
like this small amendment to be accepted.

SHRI NIREN GHOSH (West Bengal): Do
you want Mysoreans to conduct the election?

SHRI N. SRI RAMA REDDY: No. I say
here one who shall not be Goanese,
Mabharashtrian or Mysorean. This is a very
simple amendment. I trust the Deputy
Minister will not find it very difficult to
accept. The freedom of the election will be
complete and it is nothing more and nothing
less.

SHRI V. C. SHUKLA: We do not accept
the very premise of this amendment. So, it is
not possible to accept this amendment.

THE DEPUTY CHAIRMAN: Do you
withdraw your amendment?

SHRI N. SRIRAMA REDDY: I
withdraw it.

THE DEPUTY CHAIRMAN: Has he the
permission of the House to withdraw it?

SOME HON. MEMBERS: No.

THE DEPUTY CHAIRMAN: Then, I
shall put the amendment to vote.

The question, is:

12. "That at page 4, lines 3-4,
after the words 'one or more per
sons' the words 'who shall not be
Goanese, Mabharashtrian

or
Mysorean' be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
questions is:

"That clause 8 stand part of the Biil."

The motion was negatived.

Clause 8 was added to the Bill.
Clauses 9 to20were addedto the
Bill, Clause 21—Special procedure for vot-
ing by certain classes of persons.

SHRI DAHYABHAI V. PATEL
Madam, [ move:

10. "That at page 7, after line 37 the
following be inserted, namely:—

"(c) all persons mentioned U provisos
to clauses (a) and (b) of section 4, to
give their votes by postal ballot, and
not in any oth-1 manner, at an opinion
poll, subject to the fulfilment of such
requirements as may be specified in
those rules."

This amendment relates to giving permission
to the people of Goa who now residing in
Bombay and other places for their
occupation. They are the real people ho
come from Goa and they must be given an
opportunity to vote. The amendment reads:

"All persons mentioned in provisos to
clauses (a) and (b) of section 4, to give
their votes by postal ballot, and not in any
other manner, .

SHRI K. K. SHAH: How can they be
voters in two places. They are voters in
Bombay.

SHRI DAHYABHAI V. PATEL: Look at
the intolerance of the Congress Members.
Even when I am reading the text of my
amendment, this gentleman, the General
Secretary and what not of the Congress, always
gets up and interrupts me. What is the meaning
of it? I am reading my amendment. They will
not allow Members of the House to read the
amendment. I request that all people who come
originally from Goa should be consulted and it
19 very easy to do it, because the Portuguese
Government, when they were in Goa, they had
compiled a register and a voters' list. Their
names are available in the register and the
printed list ! and those people who have got
their
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names should be entitled to vote and not say
they have not been residents. Some of them
may have gone to Bombay or may be to Delhi
for the purpose of occupation. They should be
given sufficient notice. They were the original
residents of Goa and the printed list of those
nameg, the voters' list prepared by the
Portuguese regime, ig available. In addition to
this, all those who declare themselves and
"who are from Goa may be given an
opportunity, but not those who have just
migrated for business and who ar, not Goans.
It is very easy to decide who are Goang and
who are not. It is a very simple amendment,
and if Government are honest in their in-
tentions—of course I am doubting them from
the beginning—they should accept that.

The question was proposed.

SHRI N. SRI RAMA REDDY: May I know
whether the amendment proposed by Mr.
Dahyabhai Patel will cover Miss Reita Faria
who is presently not here?

THE DEPUTY CHAIRMAN: Mr.
Covindan Nair.

SHRI M. N. GOVINDAN NAIR: Madam, [
support this amendment because you should
know that, Goa being a very small place, many
of the inhabitants there had to go in search of
jobs to the neighbouring States, especially in
the City of Bombay and other places. Like
Malayalees where-ever you go you find the
Goans also. So we know that a good chunk of
Goans, because that part is backward, had to
go to other places for making a living. You
should not deny therm the right to express
their views on this question of the future of
Goa. So I «do not think that the Government
should reject that.

SHRI K. K. SHAH: It is surprising. My
friend ought to know that under the
Constitution the right to vote is given to a man
who has been for six 1349 RS—S8.
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months a resident of that place prlo* to the
voters* lists being prepared every year. How
can a person be a voter at two places? I fail to
understand that. These are all people who are
voters in Bombay.

SHRI DAHYABHAI V. PATEL; I am
surprised at the ignorance of my friend who
has been a resident of Bombay. He knows that
the Goans were not on the (registered voters'
lists of Bombay because they were not
considered voters.

THE DEPUTY CHAIRMAN: This is what
he meant, I think, I do not know what is the
position. Mr. Shukla.

SHRI V. C. SHUKLA: Madam, I would say
that because we are honest, we cannot accept
Mr. Dahyabhai Patel's amendment. I have
already dealt with this point in great detail. I
have said that anybody, whether he is a Bengali
or a Maharashtrian or a Madhya Pradesh man
Op a UP. man, who lives in Goa and who is
ordi- " narily a resident in Goa, shall have the
right to participate in this opinion poll. There is
no race as Goan race so that once he has stayed
in Goa even 20 years back, if his name was
found in the register prepared by the
Portuguese, he should now be allowed to vote,
if he has been out of Goa for 20 years or 25
years. We do not accept that kind of thing. |
have already gone into great detail as to what
facilities we have given to those people whose
names might be left out from the opinion poll
inadvertently. They can still got their name
registered provided they are ordinarily resident
in Goa. Even the time-limit for residence etc. is
not applicable. Anybody who can prove to the
voters' registration officer there that he is
ordinarily resident in Goa can get his nam,
registered there Without any difficulty. I do not
see any reason to accept this amendment.
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THE DEPUTY
question is:

CHAIRMAN: The

10. "That at page 7, after line 37, the
following be inserted, namely:—

'(c) all persons mentioned in
provisions to clauses (a) and (b) of
section 4, to give their votes by postal
ballot, and not in any other manner, at an
opinion poll, subject to the fulfilment of
such requirements as may be specified in
those rules'."

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

"That clause 21 stand part of the Bill."
The motion was adopted.
Clause 21 was added to the Bill.

Clauses 22 to 35 were added to the Bill.

Clause, 1, the Enactnig Formula and

the Title were added to the Bill.

SHRI V. C. SHUKLA: Madam, Imove;

"That the Bill be passed."

The question was proposed.

s} TWATEAW : g, 4g
fordias w0 7o W #97 Tawr fadm
g1, ug wq awas & far § fadew
wea i & qEw fa & ooz e
el AT F AT fm g
wfw w1 a7, forad fe afasr & &9 &
N IAH A9 ATGART § OHT AT 7 2 )
oF ifagifas aar § s 9@ Wik
FT 9 & 5 9F A S seE
feasiar &, g% Wt & fadzw &
o1 fam amf & geng W@ framr @,
A4 Wt & fden vom 5w o
9 @ & feae ar @ €, e @

SABHA ]
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fqrErd ¥ & ®9H 1 997 93 W6 g
¢ fr goeTd 9o A faa 3w €1 &
I wfasim wr § 3 foims &
ot R TR gea T 2 fs
wZrae: & @A A A 5@ frdaw ¥
g # 919 § I9F AR weAwar N
g TR 7 A TAM . AR § )
1 w1 o7 frdaw @) S A Oy
frdios oW @), W W §W ¥ wW
W FrvaTer ZSTT AT §, 8% AT
g T TEEw gt U ¥ HOA
w1 afim &1 e § 0 el @&
#ga1 I fF FET AR g EA w9 A
aya &1 o arfe wige # Q& oy
ag

& qe argar g oo fr arfar
argg & 1 & I q gowa FAv
FEEQE AR 99 I A @ aA
# &5 §, a7 & S AT SR g
FAFNATE | W FEarq §1 47T Ha9a
A ar Aewy AA § fedy W
¥ guam ¥ fau wws T 9w,
A I HFF T qTET | 5 WA, 1947
4@ v @ 9 @ w1 oaw #fi
e ¥ awAfa o af @t ? & qwo oy
Z3aT & A ¥ 09 #7 § 5 39 aww oY
T ¥ @A e faan mr g,
A qEEAET 1 agEa 07y ¥
fafrag faaw # iar, s wr q@ Ty
ofafaa v 8 + & ag a@ ot ww
TR g4 & W N AR @ qw
fecdt fafrezx #t aamm swgar g,
wifs ot % daw w1 wfteew
T & fir ogh & Y ¥ 9 ¥ qmAnr
¥ ol mram qo & fY, agi wivaam
g a | qrfeearT A agt gt &
w3 e & a@ar g fadig
fem w1t o B WY fad) fafmee
e &, A W Y |
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mw A & o wFw § A
WET | AFd 9™ ¥ qF 6 34t
fewn 1 godr 1 39w, § fam oo
! gud 7 ww 3@ faggs w0 gw
TrefafEaramr 2 0 i8S ATE W
A ¥ AmaEA fraw e g gann
A #1874, 1946 3@ fafa 2,
forar fafqa 1 zro  wwwET Ffzan 4
T A1 £4747 HIA & (A7 TOHT ATval-
a4 %1 a4 f&ar ar, 73 3997 freeray
gi At | To TARTAT AEE q°H
a1 9 M T 27Wo Atfzar &1 v
9T AT AT ZT 41 I ARG AL A
AfaT q oA Fo F o MZ AT AW
g {5 et ot 7 Fzr ar fw 3wo Mifzar
ATATTO T&T AZT & AT Mo AMZAT £
froearft  wrer F1 FAAE AT A
frrrdy 2 o 9T g A1 /LT
g% fgoa ¥ grary Ad I 2
A1 & 9FA &9 IFEAT | AEY A A
ST 4z AT o AMfFAT F AA
A fawraw gar 0 & mwAT F A%
zar azAr 2 6w o difzn g1 A 4r
LG ER NEC BB P CIC IR el
g1 AZ8 AT F 930 41 (% 17 18 90|
71 fafafetas «ar 27 18 arda
31q feaq & ®1 § 3971 AT AOATE 7
AAFIT A 7 F30 9z {37 32 2 o
fz 7o Atfear freaare za 4 ) @17
HI7 TR AR w1 ag ¥ g W
T ZY W@ 2w ! Az A A
AN W TN, a7 TIE AAT AW |
faa fza woar wrarz gar, d=4 944-
v —uarE Ffam, G20 & F2797 AE—
37 fza w32 &1 W a7 gAwa A
arqr. 349 2o Alfzar faw=vam w
ara, e faEram @ oAt o4 Ay
arz 7 731 % asafera fqam a w71 &
Mo Alfgar fammam &1 vy fawm
eI I L U A BRGNS
feqrr @ az wew IATAT AW, A1 A

\
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fodas w1 gaafem w73 19 aww
fedt fufr=r mmzr M fE 7 agr @
&P g 9743 & ag aar
7zd g1 feeaq e 3

TZL A7 AT FATT HAT HATZTTT
ALFT 0E QA AT AT F HITF
qTm I A sz fear 0§ IR
FEAT K127 7, I vt afqw o e
a1 AHHT A4T 10 AifEn | wTT 36
AFT T AT FIATE, 71 8 TTET, 1943
TAR A AW F ogAAA AT AT
To Q5o Alo Al Fi TR AT FL -

"The State must necessarily belong to
producing mesaes, workers in the field and
the factory."

AT waR 7 Fqeq f A, Ay
7qr feas Z1a F g 7 37 qeAmw
dfdarznty v a1 & ¥13 €
T1q 7t A FA-vreEEt F s
T AT GAZA F I F owmwEr

&t sftew qnlt (fazTe) @ gt
A g AW g F

@t owATEaw w7 a41 § ey
F A q@ e fiox § 7 s
g7t ¥ Frq §77 w0 gz gurw frm
A 2 7 A A1 § w0 w0 aet
st sfamr wer 2 7 (Interru-
puons) AT TI A FFAT A0
T AT TH FAA UM GYT KA A
wAT 21 A1 41 AzE & 39 w1z A w
W TE A fzan At s s
fafer gt gmr wifzo |

YIGATAT, ¥ & G99 397 %7 fegly
AT FFAT § | /A ZH WA 41
TE1 T A 37§, AGA T ATARQEHAT 91
A FTFTSCIA FT, "I gH HTIVGHAT
4t faar ararEt w1 97 ¥ A, Wy g
qrEaFAT 4t faar formr =i w1 foar
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2, T @ faas F w7
¥ oqT FT AT W F | AWAE
WITNE Ty AT 3W T FY F qEA
AT FAT & HA B AAGT F A HY
TH ¥ qT oY fauas A a6 gern
T Y awiferer 48 2 i Saan o Hay
oY A 1 §, FIE AT, MW AFAI L,
Y fanay #78, 9 79y FE, WA,
oI A AT AT ) HRT FOE, FH
% W agy 7 oF ad ¥ Awwar
AR GATT F €7 F FgAT AEAT§ )
R AU ¢IRAL AY frt AT THC T2,
fagre, wen AW, UWEE F 2% G

THE DEIOJTY CHAIRMAN: But you are
speaking on the Third Reading.

s trRAToRw . gifag Ay T
g ) wma difwe 5 ogw e Ofew
qu dm @ &+ faaAT aw frqr @ gey
# FFT  (Interruptions 'g AR WA
Ttfeu, QR &TH FY & i (Interruption)
W AT 20-20, 25-25 AR A 9%
& was AN Fg D

wra, gle, amafis frew six
wgwtiean v § Iwesy (s qmo
Wo faw) : ¥ a1 A AT @ g
7t 357 ¥ § Ta 9w &1 T

oY uwArTEw ¢ St wer SR,
e,  fagre #ite I 2w K=y
TST-ATS X7 & a5 &, 37 famear
 grg fadgr & ATy W o4F K
foraelt WY mewy g€, g TeATOF AT
¥ arow g4 fr fedi Wy s
Ft 0F NaW Ad faw T 0 wwx
wfaer @ 9 wgTd &t qgTATE, A H
ST AEAT § B A T 9FAT F Ay
g7 §93 6aET g, 4 WO fawr § wfrmr
T & fr wfier ¥ 3T W0 47 o
T AET WIW F OO 47 S9rE @

[RAJYA SABHA]

!
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i el ¥ fedt W wawr W@
AT |

st aftener oot ¢ o frdue &
T F wad g ?

Wt qIREAW ;. @y g ) oE
A S T B | 99 Wel # 93
ATEH FA § A A A I F A
o 70 AW A 9T F 97 § A omww
ﬂTT@T% I ?-TWE’. . . (.Interruptions ) .

(Time bell rings)

THE DEPUTY CHAIRMAN: I t ink you
should finish. It is time.

off TR 2 AT 3ET S
FOO AT E ¢ T Em # vw W
A g, e T ¥ aFsy A agwT
g far | wmwaggR R 9 W
Hell &, SAF I B L@ I 1w
R iy R qwn fav F, S sewr
well ¥ Tag gu feer WY ST ury
@i swa e e
At AW W &, fE yue Aw W
3 3 74t 7 92 | S ar Y
T e Y TG

T T 24T AT | fredy At

gt @Y fesfa s 2 P =@ fren oWt
& forar s, =g s fearfg Y & far
wrg 1 faar ¥ oo @™ A oS <
@, 3w ...

THE DEPUTY CHAIRMAN: Now
you must wind up. You have taken
much time. -

Mt UIMTE ;. gEIR 99T
®_a ¥ gwer o &k &Y I
A g1 oy adt 42 & 1 See wdw
* 1) FI ALY U 7 s wEmer
W ww §fw g )

’
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sft wgare sraTe e (I giw):
e Raram @i

&Y TrRveTaw - 5 Arar fag oz,
fara famr ¥ g fadgs waT )

(Interruptions)

THE DEPUTY CHAIRMAN:  You have

been given enough time.

st oy - R QA fe
#fw (Interruptions) gy &1 &Y T

et wgvlie sEw g ;. N0
wTH A T ag A, TG G2 A
TqET |

L

FIqEwata ¢ 7T 30 fEE e

T/ E

°

Wt vmrEw: G 7 85 F
SEET qAT FC T |
THE DEPUTY CHAIRMAN: You are not

relevant. All right. I will give you only two
minutes.

oft qoAREw : g RN oAz @Y
3137, Afe v & NN at g T
Fefagam

# ag #g @ o1 5 ¥ S gy
gafax 375 Fegdrfftes § v 948
FaA I §—IAX AW ¥ T
1 @va g 99w oL . .

It . w A o fag }

ot AR o gAfae & &y
=1 g P itar w3 waraeg ¥ oy, Maw
§1Z WA A AT, AT =vE WA 2
T3—zq 957 97 fagAr == A Ze
aifgu, 395 v «= @ A A
W oo aw faRW fdew a9 oaw
TF gHA grar @l FT IES A
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# weré A, A wrEw o ¥ fa
STrTa, o ardiaar, fom grremee
¥ Gar-dar @ § Su% 2w & o
W@ @Y TR i & e
avil § wga g e N vy @,
gt Y, T§ 9T suTar fawmr 7 @y ?

THE DEPUTY CHAIRMAN: That will do.
Yes, Mr. Shah.

SHRI K. K. S*"AH: Madam, I wan* to
speak.

THE DEPUTY CHAIRMAN:
couple of minutes.

SHRI K. K. SHAH: My friend has said that
these Maharasrtrians who have spoken have
no heart and tha* they are guided by
provincialism. I take exception to this. On the
contrary .

SHRI RAJNARAIN: Don't take it.

SHRI K. K. SHAH: ... my friend must
realise that during the last election, even
though the Maha-rashtrians had secured a
clear majority, even then the Maharashtrians
have agreed to a poll being taken to decide
whether to merge with Maharashtra or to
remain as a Union territory. Mysore is not
stepping in. Th« votes would have been
divided. One portion would have been for
Mysore; one would have been for remaining
as a Union territory and one would have been
for merger with Maha-ashtra. But clearly the
majority would have been for merger with
Maharashtra Mysoreans would be obliged to
opt for Union territory. Even such a handicap
has been accepted by the Maharashtrians.
Does that not show the sense of fairplay and
justice of the Maharashtrians? What more
does my friend want?

Just a

SHRI NIREN GHOSH: Madam Deputy
Chairman, we support the principle of taking
the opinion of the people when their future is
going to be determined. As far as this
principle goes, our Party has no difference of
opinion on this point. But the point arises that
ithas been a restricted
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[Shri Niren Ghosh.] choice and no just
amendments have been accepted by the
Minister. The amendments were tabled
whether they could vote for Mysore or for a
separate State to be carved out, the Minister
said that this issue was not thrown out during
the last election. How can he know that it was
not thrown out? That was not the issue before
the people. A section of the people agitated for
that. So he has taken note of that point only.
But there is definitely a section which might
think otherwise. This ha, not been taken into
account. I am of opinion that perhaps the
majority of the people of Goa will vote for
Mabharashtra and it should be merged with
Mabharashtra. In that sense I have no quarrel.
But I think it would have been fair if options
had been open to them. This P°int of restricted
referendum o, plebiscite creates suspicions
and leaves many questions unanswered of the
people of the country.

THE DEPUTY CHAIRMAN: That will do.

SHRI NIREN GHOSH: Another thing is
this. Thi, principle the Congress Government
do not apply everywhere in India. It is only
because of the compulsions within the ruling
Party and the reverses they suffered during the
last election that they have chosen to bring
forward this Bill-The principle is good, but
may [ ask what is the position of Saraikaila
and Kharaswan that have been absorbed in
Bihar in spite of Oriya being spoken there.
There was a great movement in Orissa. Did
you take an opinion poll there?

(Interruption by Shri Sheel Bhadra Yajee)

Similarly, about ¢ Kashmir. You should
have applied the same principle to the
Kashmiri people. I should like to know
whether in settlement of the Kashmir question
the wishes of the people of Kashmir in some
form or the other were taken into account.
They should have been taken into account.

[RAJYA SABHA]
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SHRI G. M. MIR: The Kashmir
question has been settled  accord ig to the
wishes of the people and question has been
decided in three general elections.

SHRI NIREN GHOSH; Wait,  Mr. Mir.
Fake elections or a military  j do not reflect
the wishes of the people of the country.
Anyway, | do suggest that Kashmir .should go
out >f India. But I do suggest that in del
mining the  future of Kashmir wishes of the
people of Kashmir a 1its leaders  should
be consulted in some form or the other and a
solui to the problem found. Those elections
were all fake elections. It was It done
under the military raj. That ii no election.

THE DEPUTY CHAIRMAN: Yu
jhould wind up, Mr. Ghosh. I will not give
you more time. You cannot on like this.

SHRI NIREN GHOSH: They are terruptjng,
Madam, The,, there is question of the
Assamese hills peop B> They want a separate
State. Do y « take a referendum there?
You blocking their way. (Interruption Shri
G. M. Mir). Thereby you en a sore trouble
spot there. You do not hold a referendum
there because it does not suit somehow or
other your interests. In this way you are
keeping many sore points in the body politic
of India which do not speak well t t the future
of the country.  So because of particular
exigencies and because of particular
compulsions from within the Congress Party
you have brought forward this Bill but not in
a com; hensive way. I agree that poll should
be taken. Referendum  should taken and
they  will vote for Maharashtra a; far as my
knowledge goet because they want merger
with Maharashtra.

Then there is the question of Pond -cherry,
Mabhe and Karaikal. = They should be merged
with Madras. You are not taking a poll there.
You leaving that question unanswered .
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THE DEPUTY CHAIRMAN: Mr. Ghosh,
you should wind up. Mr. Ruth-naswamy.

SHRI NIREN GHOSH: The same
principle should apply to these territories.

'SHRI M. RUTHNASWAMY: Madam
Deputy Chairman, all this excitement and
misunderstanding and the difficulties in which
the Government are placed today could have
been avoided if that solemn assurance of Mr.
Jawa-harlal Nehru had been kept in mind and
the Government had waited for the people of
Goa themselves to agitate and the initiative in
asking for an alteration in their status.

Madam, T would take up the fw points
made out by the Deputy Minister. He tried to
make out that an opinion poll is the same as an
election. He said that only the people re-,
sident in Goa at the present moment should be
taken in the voters' list. He does not seem to
realise the difference between an election and
a plebiscite or a referendum. A plebiscite is
taken among the people for the definite and
decisive expression on a single point A
number of plebiscites were held soon after the
first World War and the people, who were
really the people concerned about their future
status in the regions, wherever they had been,
were consulted. There is a vital difference
between an election and a plebiscite and
therefore it is quite appropriate for the
Members of the Opposition to ask for the in-
clusion of the people of Goa wherever they
may be to be consulted on this opinion poll
because the assurance given by Mr. Jawaharlal
Nehru and his successors was given to the
people of Goa at that time, when Goa was
separated from Portugal, that they would be
consulted. They were assured that they would
be consulted. In that struggle against the
Portuguese a large number of Goans in
Bombay took j»rt, There is the great name of
Prof. Soares associated with it—retired
teacher—who
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took a prominent part in the agitation, and he
was allowed by the Government of India to go
to Portugal to interview Dr. Salzar in order to
convert-him—no doubt he failed. But the peo-
ple outside Goa were taken into confidence by
the Government of India when it- suited them.
Therefore, I think it is very necessary that in
fairness and justice the people of Goa, to
whom the pledge was given by Pandit
Jawaharlal Nehru, should be consulted.

I agree there will be difficulties!. But all
those difficulties can be overcome. At the end
of the last World War the votes of large
numbers of British soldiers, scattered all over
the world as far as Malaya and the Far East,
were taken. I think if the Government were
really sincere about trying to get the real
opinion of the people of Goa, to whom the
assurance wag given, they would include those
people also. It is time for great statesmanship
and not for mere legal hairsplitting and horse-
trading in which the Deputy Minister has
indulged.

There is a saying by Burke that « great
empire and little minds go all together. By
empire he meant not any territory or empire
but rule. A great rule and little minds go ill
together. Therefore, I make this appeal to the
Government that even at thig last moment
they should take into consideration the
opinion of all the people of Goa.

The Deputy Minister made much of the
argument that the people of Go* are not a race.
No on, said that they were a race. The people
of Goa are like the people of Maharashtra, like
the people of Gujarat. They are an organic
entity and it is to that entity that at the time of
the liberation of' Goa that this great solemn
pledge wai given by the Government of India
and its leaders. It la this pledge that I want the
Government of India to honour at this at this
great movement in the history of  Goa.
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it g fag werdt (TOEA)
Iugwia AgEAT, NAr & w= vl
¥ I QAR T AT ¥ wfvswr w1
qq FIH FT TATH AT 4T 8 | AT FgT
mr g f dfs Mar g e
% &Y 83 &Y AT WX FE 450 T TF
Tr far 2, ag qaw wice W
g wifg AT quF s w1 e
qEATA JTAT F 1S HTH T HTAT A1TgH |
# quaT «mEar § Aam aeet ¥,
fegea &1 17 @ oF Afaa @ §?
&9 ZHE WAl & W w1 ¥ 4, Afe
forer wosr wew # 37 fegmam AdY
a1, Iq { w3 g o-ae et
# fav 91 UowTEr & fawew W
T g0 AT & auy Thee @ awe
afFr e T W w4 @ W@ IA
W F anli F @ A Faea
gura @t af ? W A qeAe
g fRamaT A g €9 7 99
artt faamet &1 oFwr FF fes-
M FT qAN THAT 27 K1 K &7
39 @wy fFms A 29 @t wrEELE
sot faemd 1 gwA agh 9T oW
Fr-amifza  qrEEdEr &1 famin fEar
2 A W #@ @ 500 X wfuw
AT mfaer g oF 2w &
7EA AT, &Y AT & ) J wewadt
& WU 97 a& T, TZ IW@ ) awd
G I F faoda @ gwlwg
T fraza 2w Mar & @ g9 &1
WA F15 AT § TWET qw T3 F7
AT F AfeqT # Fraw @AT
qmEA #, #gw wwten f& smEe &
AT § H4AT IqT §B @A & woAA
% AT 38 faAf @ T ? Ay frdgw
2 5 o7 37 99F "rETeaE FAmare
9 AT F A% FT qT GHI IHC W F
faiY T aqrer B gAwA W Afwr w1
#xq | WX wTeT 7 ) e §, &t

SABHA ]
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Wi ‘P’ ag ¥ |7 IEE T
8 fay paede wrs frpfess B
7z w1 ¥ difoy, oY 7 ¥ e Fisoh
FWT A W@ AT HOE AT wTET g )
wiaT wifedi =1 T qEre WY
A% fay ag 9w oz ffeg | v
FHT &' T T | B @ fow
m ! oenifm o sme Wit
AT AR @ar |

o @7 ¥ W AT § IR
frar 1 & fagzT w% f5 wgA oAd
q39% g7 ¥ wE, g fewn #v An
WYAT FT AT & sy F el s frar
2, afFT wim § dusl ® 3g S
aifga fs Fium & o= Y @aew
sifear & fort ST F9 3791 # 21 WETC
F Am @ afew Fe 7 I 79 T
w1 81E fav A fear &0 o faamw
g wm v @ oo W
AR F W T7 FWF IR A
vgfa & i A EEaa § 3 wiEe
# owor fr ar 9w gl
%1 qff F a7 feq v & ®1 w0g
T fog #1 3% I qfE & 9
form w1 & 7w = w1 A fean
gt 2, faet A S¥T ¥ 99 wfgeina
FI ATAA T FT FHAT AR FT
afea st dvr M & fod oF 995 T
WO T § & W9 aF H WE TR
& A w1 waw w91 & qauaw § ag
MEATAT F a7, SAaq G R AT
gfa, F I wAm g 1 AU W@
fifmasar fs Faa wga e &
g, Mt F faaa st 7 mar 3 qfem
dqrm ¥ ar faar 9 afsr @, &9
W 3P 39 A A FER § A
WA /i ® #w A3 Y fF
w9 gAR WS F a # | Gyen
W, 7 g AR QX N Hiferw a7
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wE WY gL mrﬂ%ﬁr&ﬁ:
afad | 3w A @ IRE G T
¥ wd Tamq i Fuforw 7 f g sl
F T Ffagm, g0 0% wan far
TR, FWTE wiAw ¥ T oA 9%
TG q@ F w1 wifaw w7 ogw
T § Yo TARTATE A€ Sl & 9fy
afem I oz e wa 2 5 29 o
¥ arr F1 3 ar Fegy o gwre AT ag
A TEA FES & AUAA IR F A
¥ 97 WET WTG 27§ HT FEE |
Fw & wndAaT qurw o, faeft awan
¥ gf\m o & afimm@ 3, aadmos
gt & frgra R 9E @ AE
41 37d afz gw  aqEa: vafafaeifer
FIEAT & TG HT ST FL TG WA I
& Afw arer Y vET B WA T4 A
I FX 5§, A9 39 g 5 oaw fam
AT & WT9F | 97 ©iF 9 Wl
e Fog awg faaq o wiew a@
far -, gatmasr wifas Fafa &1 2w
w1 fammdt Fem 1 IHE qeFAED SAEE
F1 oara frany T e aw 23 3
WE F1 dfFa I T H ¥ F@! 3
# 37 wredl & fAgzT F=a T 5 47
e fast &1 sf@e 7§70 a9
% wiger ®1 @9 §%@ #Wq wA7 aF
T 77, faa® wrow 39 e wta
1 f3eft q7g & a= w@qA g AT F
A g 71 AF 9T AAAA TEIE F
21w grfEg 1 AIEIE 4 WA A A7
Agr fwar &, g A€ w7 W e
wiar 97 fag wg fAwa Gg @ a9
T GHL | gz ANIAGT QT F A9 /1
& wre? qrg &, wives aw 2 g
4T W FATT AEN AwA § 0F $2-
aniftesr Ffwzd= T @R W
g% aE 5T T wwe §  Oadfas
i AT FA #1 HfEw T@ S
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S TAMLRN ;| A, N QW
T 31

eueAmfa . T

ot trvreaw : F Tt & OF gare
qEAT ARAT § | WX § 3T AT 9ved
g€ . ..

IYAATIfE ¢ A AT F

&t TR ;. 99 86 o |
qqﬁqr«.ﬁ'%***:k
BN 91 ¥ eI SAT AT o ag & o

At this stage can I not ask a question from
the Minister?

THE DEPUTY CHAIRMAN: 1
have called the Minister.

SHRI RAJNARAIN: I am not disturbing. I
think others are disturbing. Why are you
always saying this?

THE DEPUTY CHAIRMAN: I have not
used the word. After everyone has spoken, I
have called the Minister. Please take your
seat, Mr. Shukla.

SHRI V. C SHUKLA: Not many questions
have been raised during this time. There are
one or two other points which have been
raised. I shall reply to them. Mr. Niren Ghosh,
in his characteristic manner, has raise and
tried to link this question of Goa, Daman and
Diu with the question of Kashmir. I
personally feel that it is a very unprecedented
way of looking at it. This is a question of
internal adjustment that we are trying to
achieve by ascertaining the wishes of the
people of Goa; Daman and Diu. It has nothing
to do with the question of Kashmir, We have
always made it clear that this is an internal
matter. In an internal matter we can always
ascertain the wishes of the people for local
adjustments but if

»**'Expunged as ordered by the-Chair.
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tL'That the Bill to amend the Produce
Cess Act/ 1966, as passed by the Lok
Sabha, be taken into consideration."]

t[ ] English translation.

Iqgamfa oft, @ awg W I
avg & w9 9 frata 5 & g @,
i ag &7 . .

ft THRATCAW : 50 F Fgl 9¢ 4§
femr g 2 7

st gao Mo faw: T AT
A ¥ g7 gEwAI Srew {9 g
1940 § oAATT §q FAT gAT AT |
afew gw 91 @ 9y faaas a9 g, ag
ag @ # 5 Wigge &w 0z i davee
fo o | @A @A & wfdr wmar
St @ dw fen amar @, afeT gw
ag “gd § % ag &9 v oF Al g
s, foed &1 & 39 &, I

[ 7 DEC. 1966 ]
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R E | AT FT w7 FE gy 3w & fag
FOT 28 FUT T T FIA QFaaA
o Fearg | afdw @z I ag @
fr gt gaTd 9 A1 G @ @ R,
qg1 BAIA INTEA FAAT AR 43 @,
foraar &1 gmr wfge | 3z feafq &
¥ g9 F @ d9w ¥, afw
ST ZATY &dT $ agaeqr 3, IAET WY
ét feafn 2 1 oo gw ared & e qw
FA TA7 FAW A F dHg F fod
HTHIET F SO FT SqTRqT KT qF
et gaaiia AreET F F99 12 F0%
T OFT IAATHE AWTH A G
§ fRo war qar 4« [T g aFdiT
W97 F #0410, 11 FUT 997 §F
F10 ¥ a1 fa=re 3 w4ifs o sam
% T A, g ford & fm, o
F FaeTie & (e, % @ % g faan
1 foar amr afge ar, saar af
& @ & wafaw gw iz § e &
% afw zus! §O9 GEET 27 9w
T fam s ok 3F @fa gw
s, TaeaHz WY ATRieT §7 sqaEar
FLAFTE

it TSR
ATEE ATE T § |

e, AT OE

Iqaamfa ;T

st T @ AT ATeT 9Ty
arEr ag 2 fm qg oF wr faw @ AR
ga¥F fau gddz & dad & 7 § @
T 7

sft qao Mo faw : #7 Fw w7 far
™R :

ot TemEmw : &F N fedas
%1 w10t Frafes #1 ¢ &, 9% W M
% wYE aFa @ faar mar @ e gaw fag
goide & wrde & fag o §
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QX WA wEe : 9E A6 AT f& T dwveT g Wit g war faam,
¥ g g W THE G AW T 7 § I W TR
. - T3 | 7w 177 & e art & seeam
B i R L I A Ry g s
&t " g aifew, # ag s fam it & sgew 1 7w E
MLCLE B qzH FAIA T g AT AT HCAT

st wo o fiym o fae &F Twr AR §, 9 N 7 E A FT AT
¥ UTE 2 WIET §, AW I ag W _ )
arg fordt € 8 1 w'mﬂmamagwsam

AT § fF o gEa Ten 28 w0

ot oo A AA WA | eeg | a1 WA e AT
faafea &1 € & @it 7@t 21 2, afeer it 7 &1 frerd 2R 2R A
qF qET T AEET & F9 ¥ T
FTH HAT TBAT ¥ WX G 9% WEN
SHRI RAJNARAIN: It is the most ﬁﬁﬁ?mmmmal
important point of ordér. AT g9 AT § Eﬂ'.‘-'( Mgl ¥

PANDIT S. S. N. TANKHA (Uttar = ST s
Pradesh): I may give you the information. If TAAT 3 7 4 37 TZH T SF07 TLAT

THE DEPUTY CHAIRMAN: I think there
is no point of order in this.

you will see the Bill as was introduced in the ﬂ'l'é’f‘[ % o T T{'FFIT-! ATET A
other House ... AT FEFI gm{ﬂ. i-_, | TR EWER

THE DEPUTY CHAIRMAN: [ have| f@@ & %1% z9%1 a7 27 a1 s
drawn his attention to it. frrpm O TEEET 9T §T qaz

PANDIT S. S. N. TANKHA: On page 8 of| ¥ A17d ZH FAT 13 AR T &l A
the Bill as introduced in the )ther House there fogmm gt w1 7 widfer g e &
is the required re-:ommendation by the fam 3z TW FET 4T TAfAn ATETT
President. It seads— . L

A 7z A1 5 W Ty TRl A awrEr
"The President having been informed of 5 ¥ Tl = :
the subject matter of the Produce Cess ﬁI%' < "q-f‘q ? %:ﬂm AR

(Amendment) Bill, 1966, recommends the AT % AT T WD A0 g9

introduction and consideration of the Bill in qr, T AN 0% 92 w7 fRm oW

the Lok Sabha under article 117(1) and ~ - n s A

117(3) of the Constitution of India." e aft frer @ an A G

BT UM W1 ATl 2 1w smawd
FTA F1 AT W1 27

i teATcaw . TG TWT ¥

<l Y A faw Y s faafa gt ;eﬁtrarmm: ¥ AT AN

=
Lbagag g :
THE DEPUTY CHAIRMAN:  There no 3t ggo Wo fy ;. w1 R
point of order. You carry on. SAAT £ T AT TN FITT 564

W c 7o Wo mw : 7% s g wrar 7y e &) at a4t gra i
T ef AT of e gw gy 3 | AT AT e 9a faaiy o e
TCHE & §qT9 9C U 9T 29 oy faan
ST | aF £ Srmardt ®1 A & a3y,
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Fa® =il w1 9rEr AT 9FAT A1
Tga ifia ghm 1 Afe s A wrr
I A SrEgEd A I, O =
%1 g T | € A o e
TAAIHZ WX ATHFFT gATd Ay
¢, ag T gw &7 g0 | AT ag
fadga® w1 q¥r WX WfAw & S
£ I+ ug w27 = fadaw <1 = 74

The question was proposed.

ot TwTomw - AT, § Ew
a1 fag & § (o & g
Z 1 9% g & TART v 7 A7 g
¢ & 912 3T o mmfn 77 #T wR”
#1 7fz &1, w®T @ wAT q13yAT 93
9T 8, SEET A A7 fREWT 0T a3y
2, T AT HET A ITAET 3 I 97
9¥aT § | @A qF Fmar @ fF e
FAT HETT QAT a7 77 3 4%
IO a1 ¥ o e g 2w d o
AT § W F8 FeAr A9 2, 96 avE
¥ | FIYE G AT 39 TE
AR 389 won faw arg & e foar 8,
RGO IR A
THET AL FTIE, F|qraqe ?

oY ¥%9 ¥ 97 I 1 oFuRE
& agrE T Y, at F=r @ 9t
Iy wEt aZf gt | A fore for =
FT CFANE TET A, IAT AT F YR
Zor ¥ s wEr g o 2 fadY
Zraf g ? | =m0 AT g faedT
qY, ag 12 99 ¥ = A9, 97 12 847
¥ faert €Y, IEAT FrEg @ F7 1549
AT &1 S |

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

7Z AR FT AT E9 9T FE )
ardy aifadt e A ;79 W 8,

wosdtn @ g, g fem et @ 2,
@R @ e v T fr 3w

[ 7 DBC. 1966 ]

(Amendment) mil, 18664772

g # fRiNT A o Wr av W ag
FEEHTT W FT AT F 3FZ w0 gt
A tammifrgmag @
S F G & | TT 9wy ¥ 99 {5 g
garaar faim gt f& awwe agq @
AFAT &, THY FIAT AT WPAFATE, AX
& o1 7 g a9 & qn Fqaq@
) afrw ot s }, @ @ faduw
Y 9577 T4 7 qw, oy fadgw &
Ffed FFAT 9T FT FT W F]F4AT &
s, & e fF Ao o A ¥
a7 oo WX Aey §, T W gus W
ITH FCHIL AT WIS ARG 3T §9
¥ St # A F e, Ife-faww
FA-wifa &, IAHT A 3@ T | oA, .
& fF 15 7, 1947 Y 59 gAIC
Fwfaal & g9 W ZHAT AT IR
qrs aY 20 W@ T FYRT FQ@T FATA
wfan dd7 &1 ™z 97 ¥ qra
qr | 5 I, 1966 T 90 AT $IX &1
AT FAT AT T T FC foar o

IqanTew (St AT welt W)
gaeonz & fag )

st TeTTRw : 3FETiE ¥ fad
TEY, O B AT A ¥ I & Ay
v a9y ¥, qw Ay § e damwie
g gr, a1 37 /1 w1 famd et o
et g, s g m &
gt qaam T §, ¥ 37 97wy
adY 3, o & o=t F foir xaw 7Y 2,
IAFT ETH VT A | U ZATL AW
50 FUT FIAARIZ 1 T 50 FUT
FTHEATETH 30 For A O0F & oAy
qEAT i A § W Fw gfg A
T wRT AT g 1 gunt dJ|afa
¥, gure T #, g ArEwg #, gl
TR ¥, TR @ I —RAm I
|7 o TARY qEY /A, T TATL AR 94,
#w 3w fear H—azr 10daT Wik
12 d¢m @t w sfr fexr o
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(oY vrrarera)

ameAr et 8 1 fiee 39 g
oF dur Y 3% 9@, uF wdAT W @
ag, NI for e @ af, TR
for wom & mar | wifey @ a0
# wgm f§ wr aow F | @
frquw dWrerem, wa afee 53 )
O FAt w1 Farw Ay qav wits ag @
qg A8 § | AT A7 3 W} FgA
wit feamR AT IRT § | 98 FAAT A
TR FT WY Y AXG I § | TR
fr ot aav g fis ag Y oo fadr g
g 2 3T | gAY I gy fF war
WY, ST Ag HCHT ©Y JTae o wmreey
frg ¥ 27 & wi & @ a9
W weq wfew & 92 & g 7 a9,
& TW XA T JAGT 44 41 AGH [,
& & gEr A1 AN AW BT TH A&A F
R 7Y A, forey w0y

a1 ag feafa dr sma | wror w0
wmfrwA o feafa g ? som
® %37 5, 1966 FI——90 W F
T 9T | §8F 57 WA FT FAT W &
HRCHFT AT 33 AT BT FATIMH
ET FT 9T, A W T ATATAT T W
FURTHFT g7 GRUF 9T 59
FAT QI W ARIHT AT 1T 5
¥, 1966 Fr T 4Y | TF FTAR
Frrgdr % wgraa &, forw 71 ouw i
T oY g

‘g i W 5z T el
Wi Fufer ma”

oF T G, ag T WA AT g
AT & o, v O ey 5z € IEw
WAT WRT ¥ N9 T W1 g | e

L OB U O UL O U

A wivw @R o, dfew g &
1 % 2T AY et ) I g A W
g with} aTwT gaT A 3 o W firer
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a€ § | wifoer, FATer, $TdE, AR

90 FT 6 I T AT WAL, W 6
Hrwa fore 7, ot oF s AY Gy ST AT
SYA %, ALET TAT 6 AT BT 6237 H7 |

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): We are dealing with the
Produce Cesg (Amendment) Bill.

ot T w ¢ 37, A1 3ET 9T
W@ OE ) T W ¥ oug dga|
& agran s TET 2 ) A AR J T
qgT AR 7

IqEATIA (ST e wet W) -
T 1AW AW ¥ A7 wad

sft TrwATomw : FHT HIEAA Y
afon g fr agAm az wr &) @AY
Oy ARG gAY A A FH 7oA @t
q)

(Interruption )

wAR ® ¥ 7w gAfed gear v §
fe gara areez fawe am, A ag
fawrear 481 2, =99 WO @R AW
arar &1 foaar g=ar §3, Ia«T gATT
@TEE A4 AT |

(Interruption)
THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): No interruptions, please. He has
to finish in three minutes.

off vemromw ¢ @1 33 WeE W
o1 fadw &1 41 5 9w 1 T 33 W@
T T A ATC FT TOF &1 1T 57
WO W7 W 0F wIg w94T o faret ¥
ST 97 §% 4 6 F O & W | wE
60 0T | off ww o7 faw w9
# WAl A A, A wgEA § W gt
weg ¥ feara ww aver o #1 oft qana
g fraw s @ oft WAz g
IR A & o @S WY g I W e
TN I AET TEA 4T ARY F )
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THE VICE CHAIRMAN
AKBAR ALI KHAN): They all know
it

st TemToEw . qg Wl A
fred &1 7o% & 9 99 & ST A
qfers w2 frar 3, gwz ¥ faar
g W FEE AW AT
2 g aat ¢ e dw faeem @ )
& aga €Y wed ¥ °Tq WX AT § 419
w1 Agar g fe &| wg vy aw@E
#1 SZ UF 9WH g1, WY 47 7 g
TF FaT g, UF 49 %1 g
2 qar gY, Su% gv fadar § 9T fadm
FT ZATLT HTOT &\

IeraTeas (st wewe wet wer ) -
o WY G FHIET )

ot o : 3y, W fagaw
9Y TH qTE W TN FT 1T FAAT 747 |
¥ ag wgm A 5 0F Az i
'First deserve and then desire.
ugdl § #9 Fgr ¢, W FAfwm )
@i @ A § e Tt agw & Ay
2, fea® arg awa & wfze 6 2,
R ITH WEL 97 T FY =fRw )
gyar 1 =7 faaar S, W g 7=
TR A wiferwr w67 9 977 7

TF AP §EER  TER S139E
a9 & ;7 W 7

off ToTCRw : A A1 S g
9t ag ¥ ¢ 5 W F wawedw &
T UG T q¢ AW T TaT T8 &, a9
feqT @z A% §r, 3 WY 7 A9
el | gafad 8 o g 6 fge
faar | wig oiweaw Seaw 9 a3,
wig Gefigum sSvgqw W a3, Wz iR
W @~ g AT w W AN wY-

[ 7DEC. 1966 ]

(SHRI | wred § 7 g a3 & f ag Feafire

(Amendment) Bill, 1966 4776

¥ ¢ AT HET AW g § @0
&z A o fagra @ I
FEAT ATFAT 97 | WGZ HA ST I FS
aug F fF g wiwrwm @ g9 ¥ fag
Iy g 2, fom wivma & af ag
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¥ Avifew § W #T awEr ¥
q WHIA R AEY § | AT T S
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T g1 | SHA & 6 Qv 2 3 0
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HT AT | ATV ¥ WK A OF
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A Zw Tar, ZW A1 OF W O% g A
IHT OF 927 59 | g8 & fawew u
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ag Fom o oo & fafefw &
e ) faaE o 3 3 W duan
Lo iR kiR R LR
a1 § 70 g wwd, T fHT 9T )
0 qg IHA Taue WY =@y 57
forardf wraer « & st s § fe
dN g T A AT F1 fadgw
g ot @ § ag e 2w foeew
T ~—$9, TV AT T

o, WA e § fF amar
ZR Wi Y T 8 5 wemawT A 9
AT ATE g1 | vrEe fors o #2a 7@
g f& foom w4 @ & Teww
Y TEAT | IO NI W E N F@T
g1 292 *UT Frawe &, Fowit 25
FAT T § TIA—UATHRL AT WY



